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SYNOPSIS

Applicant have filed the present Application, inter alia, challenging the
impugned Notice/Order dated 7t August 2025 passed and/or issued by the
Office of the District Magistrate, Birbhum, thereby directed the Applicant to
discontinue the operation of their stone crushing unit and further imposed a
penalty of Rs. 1,50,000/-, in spite of the fact that the applicant have never
operated their unit illegally or in contravention of law. On the contrary, the
Applicant have always carried on their business strictly under valid consents
and permissions duly granted by the competent authorities. The Impugned
Order has been passed with manifest mala fides and for extraneous
considerations, without any cogent basis or justification. Such an Order not
only violates the principles of natural justice but also amounts to abuse of
administrative power. The Impugned Order has been passed in a wholly
arbitrary and high-handed manner, without affording any opportunity of
hearing to the Applicant which is in complete violation of the principles of
natural justice. While violating the principles of natural justice, the concerned
authorities have impinged upon Applicant’ Fundamental Right enshrined
under Article 19(1)(g) of the Constitution of India as it has snatched its right
to carry on its business. Further, the Office of the District Magistrate does not
have and cannot have any authority to impose or direct payment of any fine
upon the Applicant. The power to levy or enforce such monetary penalties
under the Water (Prevention & Control of Pollutibn) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981 was expressly withdrawn from the
Office of the District Magistrate pursuant to the Order dated 30% January
2023 issued by the West Bengal Pollution Control Board. Consequently, any
direction for payment of fine issued by the District Magistrate is void ab initio
and liable to be quashed and the impugned order dated 7% August 2025
passed by the Office of the District Magistrate, Birbhum is liable to be set

aside.




LIST OF DATES AND EVENTS

DATE

EVENTS

31.03.2009

The applicant was granted Consent to Establish by the West

Bengal Pollution Control Board.

28.11. 2016

Notice dated 28th November 2016 issued by the Office of the
Additional District Magistrate and District Land & Land
Reforms Officer, Birbhum, to the applicant thereby directing
them to deposit a fine of Rs.1,50,000.

2017

Applicant filed an Application, bearing M.A. No.
118/2017/EZ (‘said MA”), in O.A. No. 44/2015/EZ,
seeking appropriate reliefs before this Hon’ble Tribunal for
modification of the Order dated 15t November 2016 passed

in Original Application.

11.10.2017

By an Order dated 11t October 2017, the MA as filed by the
applicant along with the Original Application No.
44/2015/EZ were disposed of, by directing the Office of the
District Magistrate to consider the representation of the

Applicant for issuance or renewal of the Consent to Operate.

12.11.2020

Consent to Operate was issued by the West Bengal Pollution
Control Board in favour of the Applicant No. 8, validating
the legality of the business of the Applicant.

22.02.2021

The Applicant deposited and / or paid an amount of Rs.
13750/- to the West Bengal Pollution Control Board for
renewal and / or extension of the Consent to Operate with

effect from March 2020 till February 2025.

30.01.2023 .

Order passed by the West Bengal Pollution Control Board
thereby the authority earlier delegated to the Office of the
District Magistrate for grant and / or renewal of Consent to
Operate stood expressly withdrawn, thereby centralizing the
power back with the West Bengal Pollution Control Board.
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Ay leliar dafed 3a0 May 2028, the Association of Mine
Ownera was apprised of an Order dated 30W January 2023
pinsed by the Weal Hengal Pollution Cantrol Board,

firom A0 May 2043, the Wesl. Bengal Pollution Control
Honrd hecame the sole and eompelent. authority obliged to
inane and / or renews the Congsent (o Operale in favour of
the Applieant,

Applicant submitted an application for jssuance / renewal
of the Congent to Operate and the same was duly uploaded
on the official wehsite of the West Bengal Pollution Control
Roard,

Notice/Order of (he Office of the District Magistrate,
Birhhum, therehy directed the Applicant to discontinue the
aperation of their stone erushing unit and further imposed

A penalty of Rs, 1,560,000/~




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(Application under Section 18(1) read with Sections 14 and 15 and
under

Section 18(2) of the National Green Tribunal Act, 2010)
ORIGINAL APPLICATION NO. OF 2028 /EZ

IN THE MATTER OF:

M/s Gitanjali Enterprise, a
Proprietorship firm, represented by
its proprietor, namely Debajyoti
Ghosh, having its place of business
at Mouza Nischintapur, Village
Patharchal, Post Office Harinsingha,
Police Station Md. Bazar, District
Birbhum, Pin 731 132.

........ APPLICANT
VERSUS

1. The State of West Bengal, service
through the Chief Secretary,
Government of West Bengal,
having its office at NABANNA
(13t Floor), 325, Sarat Chatterjee
Road, Shibpur, Howrah 711 102.

Email: secci@wb.gov.in




2. Central Pollution Control Board,
service through its Member
Secretary, having its office at
PARIVESH BHAWAN, East Arjun
Nagar, Delhi 110 032.

Email: mscb.cpcb@nic.in

3. Department of Environment,
Government of West Bengal,
service through its Additional
Chief Secretary, having its office
at PRANISAMPAD BHAWAN,
Block (5t Floor), LB-II, Salt Lake,
Sector-III, Bidhannagar, Kolkata
700 106.

Email: psecy.env-wb@gov.in

4. West Bengal Pollution Control
Board, service through its
Member Secretary, having its
office at PARIVESH BHAWAN,
10A, Block LA, Sector III, Salt
Lake City, Kolkata 700 106.
Email: ms.wbpcb-

wb@bangla.gov.in

5. The District Magistrate, Birbhum,
Office of the District Magistrate,
Birbhum, having its office at

Administrative  Building, Suri

KOLKATA

ANRITA GHAY\RAcORTY
REGN. NO.SW%DIAZS.
Expiy Date. 11042030
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Main  Road, Birbhum,  Wenl

Bengal 731 101,
Emaili dm=biv@nie,in

6. Block Development Officer, Md,
Bagzar Development Block, having
its office at Block Development
Office, Post Office and Police
Station  Md. Bazar, District
Birbhum, West Bengal 731 101,
Email: bdomdbazan@gmail,com

ET RESPONDENTS

APPLICATION UNDER SECTION 18(1) READ WITH SECTION 14 AND

15 AND UNDER SECTION 18(2) OF THE NATIONAL GREEN

TRIBUNAL ACT, 2010

To

The Hon’ble Chairperson and his Companion Members of the Hon’ble

National Green Tribunal, Eastern Zone Bench, Kolkata

The humble application on behalf
of the applicant abovenamed

most respectfully

SHEWETH:

1. The present Application is being filed under Sections 18(1) and
18(2), read with Sections 14 and 15 of the National Green Tribunal
Act, 2010 (“NGT Act”), against the Order dated 07.08.2025 passed




whereby Respondent No.5 has, inter alia, directed the Applicant to
not to continue the operations in respect of Applicant’ business of
stone crushing and has also imposed a penalty of Rs. 1,50,000/-
upon it (‘Impugned Order”). The Impugned Order has been passed
in a wholly arbitrary and high-handed manner, without affording
any opportunity of hearing to the Applicant which is in complete
violation of the principles of natural justice. While violating the
principles of natural justice, the Respondent No.5 has impinged
upon Applicant’ Fundamental Right enshrined under Article
19(1)(g) of the Constitution of India as it has snatched its right to
carry on its business. A bare perusal of the aforesaid Impugned
Order makes it evident that the same is ex facie bogus since it inter
alia wrongly puts Applicant under Category-I as it is a matter of

fact and record that Applicant would not fall under Category -1.

PARTIES:

a. The Applicant is a Proprietorship Firm, engaged in the
business of stone crushing operation at Mouza Nischintapur,
Village Patharchal, Post Office Harinsingha, Police Station Md.
Bazar, District Birbhum, Pin 731 132. The applicant is
represented by its proprietor, namely Debajyoti Ghosh.

b. Respondent No.l is State of West Bengal, through the Chief
Secretary, Government of West Bengal.

c. Respondent No.2 is Central Pollution Control Board, through
its Member Secretary.

d. Respondent No.3 is Department of Environment, Government
of West Bengal, through its Additional Chief Secretary.

e. Respondent No.4 is West Bengal Pollution Control Board,
service through its Member Secretary.

f. Respondent No.5 is the District Magistrate, Birbhum, West




g. Respondent No.6 is Block Development Officer, Md. Bazar

Development Block, Birbhum.,

3. BRIEF FACTS:
The brief facts leading to the filing of the captioned Application are

as hereunder:

a. The Applicant are carrying on business under the name and
style of M/s Gitanjali Enterprise, and are engaged in the
activity of stone crushing from their unit situated at Mouza
Nischintapur, Village Patharchal, Post Office Harinsingha,
Police Station Md. Bazar, District Birbhum. The Applicant
have been continuously engaged in the said business for the
past thirty years and have at all times duly complied with and
adhered to the rules, regulations, and statutory requirements
governing such business activities. Copy of the Registration
Certificate necessary for conducting business of stone
crushing, which is valid till 2026, is annexed hereto as

ANNEXURE A.

b. Furthermore, the Applicant has been depositing necessary
and appropriate tax and the same have been collected by the
local Gram Panchayat from time to time. In this regard, a
Copy of one of such receipt issued by the local Gram
Panchayat is annexed hereto as ANNEXURE B.

c. The business of the Applicant has at all material times, been
conducted in a fair, transparent, and bona fide manner,

strictly in compliance with the laws for the time being in force.

t is respectfully submitted that no competent authority has



ever raised any dispute, objection or adverse remark with
respect to either the establishment or the continuation of the
Applicant’ business. On the contrary, the Applicant have
consistently ensured lawful operation of their busincss by
securing and maintaining, from time to time, all requisite
permissions, licenses, approvals, and sanctions from the
appropriate statutory and regulatory authoritics. The
Applicant was granted Consent to Establish by the West
Bengal Pollution Control Board way back in the ycar 2007 and
time to time issued certificate of Consent to Operate. In this
regard, a copy of the Consent to Establish dated 31 March,
2009 is annexed hereto as ANNEXURE C.

Previously, the Applicant was required to submit applications
for grant and / or renewal of permission to operate and / or
continue their business before the Office of the District
Magistrate, Birbhum i.e. Respondent No.5 herein. The said
Office of the District Magistrate functioned as the delegated
authority of the West Bengal Pollution Control Board i.e.
Respondent No.4 herein, in terms of and under the provisions
of the Water (Prevention and Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981. In
discharge of such delegated authority, the District Magistrate
was duly empowered to issue the requisite certificates and /
or consents from time to time. The Applicant, in faithful
adherence to the said statutory scheme, regularly deposited
the prescribed fees and charges with the Office of the District
Magistrate, Birbhum, towards issuance and / or renewal of
the requisite Consent to Operate. This consistent compliance

on the part of the Applicant further demonstrates their bona
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fide Wntent and continued adherence 1o statutory g

vegulatory obligations governtng thelr buslness,

6. In or ahout November 2016, the Applleant were taken by
anrprise upon recelpt of a Notleo datod aBth November 2016
tanued by the Office of the Additional District Maglstrate and
Diatelot Land & Land Reforms Officor, Birbhum, The said
Notlee placed ita rellance on an Orelor dated 15 November
2016 passed by thia Hon'ble Tribunal In Original Application
bearing No, 44/2015/187Z, enclosed therein,

f.  Pursuant thereto, the Applicant were directed to deposit a fine
of Rs, 1,50,000/« It ls respectfully submitted that the
aforesaid demand was raised without affording the Applicant
any prior opportunity of hearing, and merely on the basis of
rellance placed upon the said order, notwithstanding the fact
that the Applicant were not party to the proceedings in O.A.
No. 44/2015/1E2Z.

g. The Applicant was unaware of the proceedings bearing
Original Application No. 44/2015/EZ or of any proceedings
pending before this Hon’ble Tribunal in relation thereto. A
bare perusal of the Order dated 15t November 2016 clearly
reveals that the Applicant were ncither parties to the said
proceedings nor bound by the directions issued therein. Upon
receipt of the said notice and the consequential demand
purportedly raised on the strength of the said order, the
Applicant promptly challenged the same and inter alia
contended that they do not fall within the ambit or scope of

~the said Order, nor could any liability or fine be lawfully
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fpoaed upon them purauant thereto, I artherance of thelr
bona fide and diligent conduet, the Appleant accordingly
preforved an Application, bearing MA. No, LIR/Q017 /187
(fsald MAY), v QA Noo 44/2016/10%, aeoldng appropriate
reliefh before thia Hon'ble Teibunal, The applicant eraves leave
from thia Hon'ble Tribunal to produce and rely on the aaid
Miacellaneous Application at the time of hearing, Il neceasary.

In the sald MA, the Applicant had prayed for modification of
the Order dated 18 November 2016, insofar as the Applicant
were concerned, The Applicant further prayed for a
declaration that the Order for payment of fine is not applicable
on the Applicant for the reason mentioned therein.

A bare perusal of the said MA would further bring out that the
Applicant had specifically brought to the notice of this Hon'ble
Tribunal that the concerned authorities had duly accepted the
requisite statutory fees from the Applicant towards renewal of
the Consent to Operate. However, despite receipt and
retention of such payments, the authorities failed and
neglected to issue the renewal in favour of the Applicant. The
said omission, being arbitrary and contrary to the settled
principles of fairness and administrative propriety, was raised
in the said MA,

Pursuant thereto, vide an Order dated 11th October 2017, the
said MA along with the Original Application No. 44/2015/EZ
were disposed of, by directing the Office of the District
Magistrate to consider the representation of the Applicant for
issuance or renewal of the Consent to Operate. A copy of the
said Order dated 11% October 2017 is annexed hereto as
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Thereafter, as required by the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981, a Consent to
Operate was issued by the West Bengal Pollution Control
Board on 12th November, 2020 in favour of the Applicant,
validating the legality of the business of the Applicant. A copy
of the Certificate and/or Consent to Operate dated 12t
November, 2020 is annexed hereto as ANNEXURE E.

A bare perusal of the aforesaid Consent to Operate makes it
clear that the West Bengal Pollution Control Board itself duly
recognized and acknowledged the legality, validity, and bona
fide operation of the Applicant’ business. It is therefore evident
that at no point of time was there any violation, irregularity, or
infraction of the statutory provisions attributable to the
Applicant in the course of their business activities. The said
Consent to Operate, having been validly issued, remained
operative for the period commencing from March 2020 and
continued until February 2025, thereby fortifying the
Applicant’ compliance with all regulatory requirements during

the relevant period.

In the meantime, a state of uncertainty arose with respect to
the competent authority, insofar as it was unclear whether
Respondent No.2 or Respondent No.5 was vested with
jurisdiction to issue or renew the Consent to Operate. In view
thereof, due to lack of clarity as to the appropriate body
empowered to process such applications, the Applicant was
effectively left remediless, having nowhere to approach for

renewal of the Consent to Operate during the said period.
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Subsequently, by a letter dated 26th May 2023, the Association of
Mine Owners was apprised of an Order dated 30th January 2023
passed by the West Bengal Pollution Control Board. A perusal of
the said Order revealed that the authority earlier delegated to the
Office of the District Magistrate for grant and / or renewal of
Consent to Operate stood expressly withdrawn, thereby
centralizing the power back with the West Bengal Pollution Control
Board. This development clearly substantiates that the earlier
impasse was due to inter-departmental uncertainty and not on
account of any lapse, omission, or default on the part of the
Applicant. A copy of the said order along with the covering letter is
annexed hereto as ANNEXURE F.

A perusal of the aforesaid Order would reveal that earlier, the
office of the District Magistrate was the delegated authority of the
West Bengal Pollution Control Board, having the authority to
exercise all powers of the West Bengal Pollution Control Board.
However, by the aforesaid Order, the West Bengal Pollution
Control Board mandated that Consent to Establish and Consent to
Operate of stone crushers shall thereafter be exclusively dealt by

the West Bengal Pollution Control Board.

Accordingly, with effect from 30% May, 2023, the West
Bengal Pollution Control Board became the sole and
competent authority obliged to issue and/or renews the
Consent to Operate in favour of the Applicant. It is
respectfully submitted that the Applicant had already complied
with and duly discharged all statutory formalities, requirements,
and obligations necessary for such renewal. No further act or
duty remained to be performed on the part of the Applicant
in relation thereto. In fact, the West Bengal Pollution Control
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Board, having accepted the renewal application along with the
requisite statutory fees, was enjoined to process the same
and, in the meantime, expressly advised and / or permitted
the Applicant to continue their business operations. The
conduct of the Board in accepting the application and fees
gives rise to a legitimate expectation in favour of the Applicant
that the renewal would be granted in due course, and
accordingly, no prejudice ought to be caused to them on

account of administrative delay or omission.

On 12t May 2024, the Hindu published a news article
“Birbhum — a proposed coal mine in West Bengal and the
related health hazards” concerning the West Bengal
Government’s proposed 35,000 crore Deocha Pachami Coal
Block Mining Project at Mohammad Bazar, Birbhum District,
West Bengal (“said Article”). It is inter alia stated in the said
Article that the Project has been facing protests relating to
land acquisition and that the Government intends to
commence mining operations at the Deocha Pachami Coal
Block, as it is the largest coal block in the country, with
estimated reserves of approximately 1,198 million tonnes of
coal and 1,400 million cubic metres of basalt, spread over an
area of 12.31 sq. km. (approximately 3,400 acres). The said
Article further notes that the Project area comprises around
twelve villages, with a population exceeding 21,000, including
members of Scheduled Castes and Scheduled Tribes.

In view of the aforesaid, the Hon’ble NGT, New Delhi Bench,
registered a suo motu case on the basis of the said Article
bearing Original Application No.722 /2024 /PB.
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Thereafter, the aforesaid Original Application was transferred
by the New Delhi Bench of this Hon’ble Tribunal vide its Order
dated 03.07.2024 to the Eastern Bench of the Tribunal and
the case was renumbered as Original Application

No.154/2024/EZ.

On 11th September 2024, this Hon’ble Tribunal constituted a
Fact-Finding Committee comprising the following members: (i)
Senior Scientist, West Bengal Pollution Control Board; (ii)
District Magistrate, Birbhum, or his representative not below
the rank of Additional District Magistrate; and (iii) District
Mining Officer, Birbhum, or his representative of senior rank.
The Committee was directed by this Hon’ble Tribunal to
inspect the site in question and submit a comprehensive fact-
finding report in relation to the allegations raised in the

Original Application.

In view of the imminent threat of discontinuation of the
Applicant’ business despite no default on their part, the
Applicant by abundant caution, submitted an application for
issuance / renewal of the Consent to Operate on 234 August,
2025. The said application was duly uploaded on the official
website of the West Bengal Pollution Control Board, and all
prescribed procedures and formalities in connection therewith
were scrupulously complied with by the Applicant. A copy of
the application, which is available on the portal of the West
Bengal Pollution Control Board is annexed hereto as
ANNEXURE G.

In view of the appropriate documents being submitted by the

pplicant, and in view of the fact that the amounts were
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accepted by the West Bengal Pollution Control Board for
renewal of the Consent to Operate, the authorities were duty
bound and/or obliged to formally renew the Consent to
Operate or issue a fresh Consent to Operate in terms of the

Applicant’ fresh application dated 234 August, 2025.

However, during the pendency of such application for renewal,
Vide the Impugned Order, the Office of the District Magistrate,
Birbhum directed the Applicant to discontinue the operation
of their stone crushing unit and further imposed a penalty of
Rs. 1,50,000/-. A copy of the said Order dated 7% August
2025 issued by the Office of the:District Magistrate is annexed
hereto as ANNEXURE H.

Hence, the captioned Application.

GROUNDS:

Being aggrieved, the Applicant has filed the present Application

inter alia on the following grounds, which are in alternative and

without prejudice to each other:

A.

The Impugned Order has been passed in a wholly arbitrary
and high-handed manner, without affording any opportunity
of hearing to the Applicant which is in complete violation of

the principles of natural justice.

While violating the principles of natural justice, the
Respondent No.5 has impinged upon Applicant’ Fundamental
Right enshrined under Article 19(1)(g) of the Constitution of

|India as it has snatched its right to carry on its business.



\F=

C. A bare perusal of the aforesaid Impugned Order makes it
evident that the same is ex facie bogus since it inter alia
wrongly puts Applicant under Category-I as it is a matter of
fact and record that Applicant would not fall under Category -
I:

D. The veracity of the Applicant’ lawful operations and
possession of requisite consents will be evident from the
copies of the Consent to Operate issued by the Respondent
No.5 and West Bengal Pollution Control Board from time to
time, which demonstrates continuous compliance with
statutory and regulatory requirements. The Impugned Order
therefore suffers from a material error of fact and is liable to

be set aside.

E. It appears that an impermissible practice has developed on
the part of the Respondent Nos. 4 and 2, whereby issuance or
renewal of the Consent to Operate is wrongly withheld, whilst
simultaneously issuing directions for the closure of stone
crushing units. Such a course of action is arbitrary,
procedurally irregular and contrary to the principles of natural
justice, as it places the Applicant in an untenable position
despite their bona fide compliance with statutory

requirements.

F. It is of utmost importance to note that the Respondent No.5
did not possess any authority or jurisdiction to issue the

Impugned Order for closure of the Applicant’ unit, as vide

Order dated 30t January 2023 issued by the Respondent
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Water (Prevention & Control of Pollution) Act, 1974 and the Air
(Prevention & Control of Pollution) Act, 1981, were expressly
withdrawn. Consequently, the Impugned Order suffers from a
fundamental legal infirmity and is therefore null and void ab
initio. The Applicant respectfully submits that any action
taken pursuant to the Impugned Order is consequently
without legal effect and liable to be set aside to prevent

manifest injustice.

It is respectfully submitted that the Impugned Order fails to
cite or refer to any specific statutory provision or legal
authority under which the directions for payment of fine and
closure of the Applicant’ units were purportedly issued. The
absence of any such legal foundation renders the Impugned
Order manifestly arbitrary, procedurally unsustainable and

therefore liable to be set aside.

It is further submitted that the Office of the District
Magistrate neither possesses nor can exercise any authority to
direct the Applicant to discontinue operations in their stone
crushing units, as the statutory powers previously delegated
to the District Magistrate in this regard have, by Order of the
West Bengal Pollution Control Board dated 30t January
2023, been expressly withdrawn. Any such purported
direction is, therefore, wholly without jurisdiction and

unenforceable in law.

Similarly, the Office of the District Magistrate does not have
and cannot have any authority to impose or direct payment of

any fine upon the Applicant. The power to levy or enforce such
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Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 1981 was expressly withdrawn from the Office of
the District Magistrate pursuant to the Order dated 30t
January 2023 issued by the West Bengal Pollution Control
Board. Consequently, any direction for payment of fine issued
by the District Magistrate is void ab initio and liable to be
quashed.

The Respondent Authorities are estopped from denying the
rights of the Applicant by reason of their own conduct,
inasmuch as they have on one hand accepted consideration
towards renewal of the Consent to Operate, while on the other
hand, unjustifiably withheld such renewal. This amounts to
approbation and reprobation, which is impermissible in law.
The Impugned Order being vitiated by such arbitrary and
contradictory conduct is therefore liable to be quashed and set

aside.

The Applicant have at all times complied with and adhered to
all statutory norms, environmental safeguards and regulatory
requirements prescribed under law. In such circumstances,
the directions contained in the Impugned Order are wholly
unjust, arbitrary, and without jurisdiction, as no violation is

attributable to the Applicant.

The Applicant has never operated their unit illegally or in
contravention of law. On the contrary, the Applicant has
always carried on their business strictly under valid consents
and permissions duly granted by the competent authorities.

The Impugned Order has been passed with manifest mala
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basis or justification. Such an Order not only violates the
principles of natural justice but also amounts to abuse of

administrative power.

The Office of the District Magistrate seems to have exercised
powers under Section 33A of the Water (Prevention & Control
of Pollution) Act, 1974 and Section 31A of the Air (Prevention
& Control of Pollution) Act, 1981, which cannot be exercised
at all by the said authority. Only the West Bengal Pollution
Control Board has the authority to exercise such powers.

Thus, the Impugned Order deserves to be set aside.

The Respondent No.4 i.e. West Bengal Pollution Control Board
has failed to dischargel its statutory duty to issue or renew the
requisite Consent to Operate in favour of the Applicant.
Despite having received and appropriated the prescribed
statutory fees and charges from the Applicant, the said
Respondent has arbitrarily withheld such Consent to Operate.
This conduct is not only manifestly unjust and arbitrary but
also equivalent to abdication of its statutory obligations. The
said Respondent, being a public authority, is bound by the
principles of fairness, reasonableness, and transparency
under Article 14 of the Constitution of India, and its failure to

act accordingly renders the Impugned Order unsustainable in

law.

It is pertinent to note that there has never been any allegation,
much less any finding, that the Applicant have violated the
permissible pollution norms, exceeded statutory parameters,

or otherwise acted in breach of environmental regulations. In

7 the absence of any contravention or violation, there is no




jurisdiction vested in the Respondents to direct closure of the
units or to impose any fine or penalty. Any such action
without demonstrable misconduct on the part of the Applicant
is ex facie arbitrary, illegal, and violative of the settled law that

“where there is no fault, there can be no penalty”.

P.  The Applicant has been subjected to penal consequences
despite there being no fault or default on their part. The
Respondent Authorities, having themselves failed to igsue or
renew the Consent to Operate in a timely and lawful manner
cannot now take advantage of their own wrong and proceed to
penalize the Applicant. Such conduct squarely falls within the
doctrine that no man can take advantage of his own wrong

which is a settled law by the Hon’ble Supreme Court of India.

Q. The conduct and/or steps taken by the Respondent
Authorities amount to infringement of the rights of the
Applicant as guaranteed under Articles 14, 19 and 21 of the
Constitution of India.

R. There are numerous stone crushing units operating in the
same vicinity. The rights of all such units have been infringed
and/or violated by the actions of the Respondent Authorities.
A substantial question relating to the environment has arisen,
i.e., as to whether the Respondent Authorities can withhold
permission and/or Consent to Operate, despite there being no
violation of any environmental norms and despite accepting

the renewal fees.

KOLKATA
4 AMRITA HAKRLBORTY
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renew the Conaent to Operate in avour of the Applicant, with
effect from March 2025 tll such time aa this Hon'ble Tribunal
ghall deem it and proper. Tl such time sauch certificate
and/or consent {8 {ssued, no coerclve atep can be taken by the

Respondent Authorities,

T. There has been a clear abdieation of duties by the West
Bengal Pollution Control Board, and failure of discharging the
duties under the Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981.

The Applicant has not preferred any other application on the self-

same cause of action before any other Court.

The Impugned Order was passed on 7t August 2025 and hence
the cause of action for filing the present Application arose on 7t
August 2025. Thus, the instant application is being filed within the
period of limitation as prescribed under Section 14 of the National
Green Tribunal Act, 2010,

This Hon’ble Tribunal also has the power and jurisdiction to
receive, try and determine the instant application, as the same falls
within the subject matter prescribed under the said Act.

There is no other alternative or efficacious remedy available to the
Applicant and the reliefs, as prayed for herein, if granted, shall do
complete justice to the Applicant.

The records of the present case are lying at the offices of the
Respondent Authorities situated within this Hon'ble Tribunal’s
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11.

12.

13.
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jurisdiction. Hence, this Hon’ble Tribunal has the (erritorial

jurisdiction to receive, try and determine the instant Application,

There is extreme urgency in the matter as hy the Impugned Order
dated 7! August 2025, the Office of the District Magistrate has
directed the Applicant to discontinue operation in the units, failing
which it has been threatened that legal action shall he taken
against the Applicant, Thus, in the event immediate Interim Orders
are not passed, the Respondent Authoritics shall take coercive
measures against the Applicant, and in such an event, the
Applicant shall suffer irreparable loss, injury and prejudice.

The Impugned Order by which the Applicant have been directed to
apply for necessary consents / permission is completely misplaced,
as the Applicant have already applied for renewal and / or
issuance of Consent to Operate, and the same is pending at the

Office of the West Bengal Pollution Control Board.

The balance of convenience and/or inconvenience is entirely in
favour of the Applicant herein as no prejudice whatsoever would be
caused to the Respondents if reliefs prayed for herein are granted,
whereas grave prejudice and irreparable loss would be caused to
the Applicant on account of huge losses if reliefs prayed for herein

are not so granted.

The instant application is being made bona fide and in the

interests of justice.
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LIMITATION

The Applicant declares that as per the National Green Tribunal Act,
2010, the captioned Application is well within the prescribed period of
limitation. The cause of action arose upon receipt of the Notice / Order

dated 7th August 2025, hence the captioned Application.

PRAYERS
In view of the aforesaid facts, circumstances and grounds, it is humbly
prayed that this Hon’ble Tribunal be pleased to:
(a) Set aside the Order dated 7th August 2025 passed by the Office of
the District Magistrate, Birbhum;

(b) Direct the West Bengal Pollution Control Board to issue and/or
renew the Consent to Operate in favour of the Applicant on the

basis of the application dated 23rd August, 2025;

(c) Direct the Office of the District Magistrate, Birbhum to forthwith
withdraw and/or rescind and/or forbear from giving effect and/or
any further effect to the Order dated 7t August 2025;

(d) Restrain the Respondent Authorities from taking any coercive
measures against the Applicant in any manner whatsoever; and
() Pass further and/or other order(s) and/or direction(s) as this

Hon’ble Tribunal may deem fit and proper.




A5

INTERIM RELIEFS
In view of the aforesaid facts, circumstances and grounds, it is humbly
prayed that pending disposal of the instant Application, this Hon’ble
Tribunal be pleased to:
(@) Restrain the Respondent Authorities from giving any effect and/or any

further effect to the Order dated 7t August 2025;

(b) Restrain the Respondent Authorities from taking any coercive measures
against the Applicant in any manner whatsoever, including any step for
recovery of an amount of Rs. 1,50,000 /- either on the basis of the

Impugned Order dated 7t August 2025 or otherwise;

(c) Grant ex parte ad interim / interim reliefs in terms of the aforesaid

prayers (a) and (b); and

(d) Pass further and/or other order(s) and/or direction(s) as this Hon’ble

Tribunal may deem fit and proper.
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Advocate

Date: Q%-03 -
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
(Application under Section 18(1) read with Sections 14 and 15 and
under
Section 18(2) of the National Green Tribunal Act, 2010)
ORIGINAL APPLICATION NO. OF 2026 /EL

IN THE MATTER OF:

M/S GITANJALI ENTERPRISE
APPLICANT

.......

VERSUS

THE STATE OF WEST BENGAL & OTHERS
...... RESPONDENTS

VERIFICATION '
I, Debajyoti Ghosh, aged about 44, son of Ganapati Ghosh, residing at
Village Raipur, Post Office Sehelarapur, Police Station Md. Bazar,
District Birbhum, Pin 731127, do hereby verify that the contents of
paragraph nos. 1 to 11 are true to my knowledge and the rest are my

respectful submissions before the Hon’ble Tribunal and that I have not S

suppressed any material fact.

1 Sitanjatl Enterprise
. ‘* 2yl C(‘?MI/\ |
I.fiennﬁed by : : Deba LA
Advocate / | Depbheﬁt

KOLKATA
#ATA SHAXRABORTY

FEGH, H0.51760123
Eygiy Date. 11.05.209

i
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
(Application under Section 18(1) read with Sections 14 and 15 and under
Section 18(2) of the National Green Tribunal Act, 2010)
ORIGINAL APPLICATION NO. OF 2026 /f'l*

IN THE MATTER OF:
M/S GITANJALI ENTERPRISE ...
VERSUS

THE STATE OF WEST BENGAL & OTHERS ...

AFFIDAVIT

I, Debajyoti Ghosh, aged about 44, son of Ganapati Ghosh, residing at
Village Raipur, Post Office Sehelarapur, Police Station Md. Bazar, District

Birbhum, Pin 731127, do hereby solemnly affirm and state as follows:

1. That I am the applicant herein and as such I am well acquainted with

the facts of the case and I am competent to affirm this affidavit.

2. That the facts stated in the instant Original Application are all true to

the best of my knowledge,

N NP %
GRaNEN Fotarprice

Identified by S ) ﬁ’\'ajt“é’ ho,

r 4 / g
3 Deponent

Advocate

/7)457//%&/99/7

aemniy Affirm & Declared Before
on Identification of Ld. Advocate

@ hakstabostd

AMRITA CHAKRABORTY
NOTARY GOV7. OF INDIA
REGN. NO. 51760/25
UM COURT, CALCUTTA, WE

13 JAN 2020
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FORM 11

| See rule 58(2) )

Name Of District BIRBHUM
Name Of Block - MOMAMED-BAZAR
Name Qf Gram Panchayat : HINGLOW
Trade Registraton No:- 409 Trado Registration Date:-13-Apr-2023
Trade Registration Certilicato tssuo Noo- ) Isaun Date:-13-Apr-2023
Trade Reaistrotion Certiticata issued for the penod of: 2023-2024,2023-2025,2025-2026
To DEBAJYOTI GHOSH ’
A (Name of Prop/partner/Direcior)
Full Address :

VILLAGE - HARINSINGA PARA - ADIBASIPARA
POLICE STATION - MD BAZAR POST OFFICE - N JAGATPUR
MOUZA - 37 DAG - 127,42

PIN NO- 731132

Gram Sansad! Part No, FOUR
Descnption of Tracte :STONE CRUSHER
Gram panchavat acknowledges a sum of Rs. 1500 {Rupees One Thousand Five Hundred Only)

From GITANJALI ENTERPRISE

© (Name of Trade)

Grant of this certificate shall not absolve Lhe applicant from the requirement of procunng all the
statutory ciearances e be obtamed from the appropnate authornty before actual commencement of
the trade. If any violationfdefault is noted later is, the certificate shall be liable 1o be cancelled and
the lradesbusiness shall he closed dowa wiath immediate effect

This Cenrtificate Is Electronically Generaled

———

NE. G Pane £ava? Bav evesy 0l W sanee, af ievide of m° Adowieg fonewn, ol requatratian ot any e

Hee A paranon Porest N SANOUVELAV Rl N
Lt cwhpsd.gon oy




2A8H

Annexure —‘A’
FORM 11

[Sec rule 58(2)]

Name of District : BIRBHUM

Name of Block : MOHAMMED-BAZAR

Name of Gram Panchayat: HINGLOW

Trade Registration No. 189 Trade Registration Date:13Apr,2023

Trade .Registration Certificate issue No.1 Issue Date : 13 Apr.2023

Trade Registration Certificate issued for the period of: 2023-2024, 2024-
2025, 2025-2026.

To DEBAJYOTI GHOSH

(Name of Prop/Partner/Director)

Full Address :

VILLAGE - HARINSINGA PARA- ADBASIPARA
POLICE STATION- MD BAZAR  POST OFFICE N JAGATPUR
MOUZA- 37 DAG- 127.42

PIN NO. . 7311.32

Gram Sansad/Part No.FOUR

Gram Panchayat acknowledge a sum of Rs. 1500(Rupees One thousand Five
hundred only)
From: GITANJALI ENTERPRISE

(Name of Trade)

Grant of this certificate shall not absolve the applicant from the requirement
of procuring all the statutory clearances to be obtained from the appropriate
authority before actual commencement of the trade. If any violation/default
is noted later is, the certificate shall be liable to be cancelled and the
trade/business shall be closed down with immediate effect.

This Certificate is Electronically Generated

N.B.: Gram Panchayat has every right is not allowed this work.

NOTARY
STAMP
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Form- 4 03090763
Rule 8(2) and 31(2) Section HARINSINGHA
Receipt No. 1740 Hinglo Gram Panchayat BIRBHUM

==

Recelpts of taxes, dutles and fees prescribed by the Gram Panchayat
(Two coples of the recelpt must be made with carbon paper on both sldes)

Name and Address of the nssessor: M/S GITANJALI ENTERPRICE
Sector and amount or monaey recelved: PRO- DEBJYOTI GHOSH
Holding No(If available) :

Quarterly...2025-26./year) Tax on land and houses for a period : ........ 6,084/ rupees
e Fee on vehicle reglistration for the perlod & v, rupees
................................ Fee on health care services for the perlod : . FUPEES
......................... wwoWater agent for the period : venssesessnsnsnisansaeens TUPEES
................................. Light agent for the period : v fUPEES
waennnesCleaning agent forthe perlod : e rupees
.................................. Fees on business registration for the period : .....ciisriinn rupees
.................................. Toll or road tax on passengers, vehicles,
animals or cargo in the transport system operated by the Gram
Panchayat or under the Panchayat for a period: i rupees
Fees on use of crematorium : rniscinsibanemmal UpEes
................................... Fee on registration of a Shallow or Deep-
Tubewell for a period of time: rupees
Fees on goods produced in Villages and sold in village markets : ......coeivinniricinnnn, rupees
.................................... Fees on any advertisement displayed, intended
for public display for a period of time: rupees
. Section 47 states that the fines payable under the bye-laws are : ... rupees
Others sopevi s Pl i o L Sl S b b Bt 5 s LT e Fareesisas sieos idneds ot absss rupees
Total : .....6,084/-.............rupees

Six Thousand Eighty Four Only

Sd/-
26.07.2025

(Signed with date)
Gram Panchayat Secretary/Tax Collector

Note : 1. No member of the panchayat can be given the responsibility of this work.
2 If a payment is made by draft or check, the check number and date must be written
next to the amount,
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WEST BENGAL POLLUTION CONTROL BOARD

Paribash Bhawan
10A, Bock-t A, Sectar-n
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Mombor Secrotary,
Wast Bengal Pollution Gontrol Board

st \.“) Sovt At g

et , e il . R 4 ,'.’.I'l'." Aok A ]
e w v y w a3

1% 3 ’.\Xu'w' i,

l.i.qh Lwe A b

W M/S, bikpnjalt xptnﬁgtzfﬁ' 0

Vi nwo..\’}}r\“.!,hq‘m:)p Md. l'E'az ;o :; B AL

Vist-dironum.

Sub ¢ CQ'WWWmmwwmmmmfwaxw da

Rel: YourloltorNosa ittt fnt
CE

IR AR TP X W

e\e

My, Y

At Vurias wet

\ PP RR VRS
Doar Sirs, . oo sy

P e s e

“ "*\\\.,,f y \a,e. '&

In rospopse ;9 tha app cad fopCQ gg\t

lormanulaclunng/s(orawnstallatl n.. ...5t°“e Chip =3, 36’ 009 Cft

.q.“}I
WA TSI A )f‘.i sorrarN| {
ﬂu;" 2 o : s Da
at.Rlot no “ Dag 240127 - _ Ina.
PS. Md. zar, P'IN S‘z bk, ; -.‘.' i ?’
Wi 18 ta intoray yau that this Qoar ?\amby ants

OC) fromm tne envitonment-i i

Yol

ol the above subject to the lotlowing conditions and specml mnd:lion«, annexerd

L The quality of sowaga and tracta aliluent 1o be
limits as prascubed in1s : 2490 (PLL 1) of ¢
Rules 1986;

linehaeaad [ram your fctory <hal -

bty thes peceagee. e
Q740 and/er s subsequont arnendment i

!an-mnmr W APretoi oy

2. Suitable measures to treat your effluent shall be adopted by you in ordu

1o reduce the polluticna L.
that tha quality of the effluent satislies the standards mentoned above:

[N

3. Youshalthave to apply to this Board for its consent to operato and dischargo ot SOWago and trade oo
dccoraing to the provisions of tha waler (Prevention & Control of Pollution) Act, 1974 No sews age or lade
elfiuent shall be discharged by you without rior consent ol this Board,

4.

Al enussion traim your faclory shall cuntorm o the standards us iwd down Uy tins Board

5. No amussion she

mitted without pror approval of ttus Board and you shali appiy.

10 us Board tor iy
spheric emission as per provision of the Arr (Prever:tion

& Control Foultution)

imneys, control equipment. eic

shaii be constructedireconstnicions
oval of this Boarg



A e Tyeed Copy

Annexure -C’

WEST BENGAL POLLUTION CONTROL BOARD
Paribesh Bhawan
10A. BlockL-I A. Sector-111
Salt Lake. Calcutta 700 091.

Memo No.837-5/WPBU-NCC(2856)/09 Date : 31/03/09

From
Member Secretary.
West Bengal Pollution Control Board

To

M/s. Gitanjali Enterprise,

Vill+P.O.- Harisingha, P.S.- Md. Bazar

Dist.; Consent to Establish (NOC) from Environmental Point of View
Ref.: Your letter No. .............. Nil v idinimiia dated : 07/01/09

Dear Sirs

In response to the application for Consent to Establish (NOC) for proposed
of Gitanjali Enterprises. For manufacturing/storage/installation Stone Chips-3;
36,000 cft./month at Plot no. & Dag No. 42,123471. P..37, Khatian No. 165, P.O.-
Harinsingha, this is to inform you that this Board hereby grants the consent to
Establish (NOC) from the envnronmental posted of the above subject to the
following conditions and special conditions annexed.

1. The quality of sewage and trade efficient to be the discharged from your factory
shall satisfy the poswerable limits as prescribed in is 2490 (Pt.1) of 1974,
and/or is subsequent amendment and environment (P) Pollution Rules, 1986.

2. Suitable measures to treat your effluent shall be adopted by you in order to
reduce the Pollutional load so that the quality of the effluent satisfies the
standards mentioned above.

3. You shall have to apply to this Board for its consent to operate and discharge
of sewerage and trade within according to the provisions of the water (Provision
& control of Pollusion Act, 1974. No sewage in trade effluent shall be
discharged by you without prior consent of the Board.

4. All emission from your factory shall conform to the standards as land down by
this Board.

5. No emission shalol be permitted without prior approval of this Board and you
shall apply to this Board for its consent to operate and atmospheric emission
as per provision of the Air (Prevention & Control Pollution) Act, 1981.

6. No industrial plant, furnace, flues chimneys, control equipment’s etc. shall be
constructed structure erected without prove approval of this Board.
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7. You shall comply with

(i)  Water (Prevention and Contrel of Pollution) Cess. Act. 1977, if applicable.

(ii) Water (Prevention and Control 5t Pollution ) Cess Act, 1078, 11 apphicablo,

(iiiy  Environiment {Prolection) Act, 1986

(iv) Environment {Protection) Rules, 1986

(v) Hazardous Wastes (Management and Hardling) Rules, 1989 and Amended Rules, 2000

(vi)  Manufacture, Storage and Import of Hazirdous Chemicals Rules, 1989 and Amended Rules, 2000

(vii) Manufaclure, Use, Import and Storage and Hazardous Micro-Organisms, Genelically Engineered Organisms
or Cell Rules, 1989

(vii) The Publiz Liability Insurance Act, 1991 and Amaended Act, 1992

(ix) The Public Liability Insurance Rules, 1991 and Amended Rules 1993

(x)  Binmedical Wastes (Management & Hand!ing) Rules, 1998 and Amended Rules 2000 if applicable.
(xi) Recycled Plastics Manufacture and Usage Ruigs 1099, i applicable and

(xii) Ozone Dopleting Substances (Regulation & Control) Rules, 2000. it applicable

You will have to abide by any other stipulations as may be prescribed by any authority/local bodies/Government
Departments-etc.
SPECIAL CONDITION :

(i) Gross capital investment - Rs. 10 lakns.
(ii) See encliosed annexure.

Any violation of the aforesaid conditions shall entail cancellation of this Consent to Establish (NOC)

Yours faithfully,

o) .

K/é" ! g \ \ é\
Member Secretary. 1neet

West HBengal # '()//H:;il'lfl“l“'“'yﬁ‘ﬁ‘lﬁrlgd
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P~ -?n wt o\.\u\\ 9
o
el w()“
Memo NO. ...ccoimmiriinaiceiannns st Ha“ﬁi’v“"*‘s _______________
. 3
Copy forwarded for information to ; P
§. Inot !n:.ju-(,l.,n of Factcnen, Government of Wost Bengal, N S Binding, Kolkata-700 001
2. Dixgctor of industrizs/Direcior cf Cottage & Small Scale Industries, Government of West Bangal, N. 5. Building,
Kolkata-700 001
3. GuardNilo, West Benegal Pollution Control Board i

Viil, Panpur : Sahid Khidiram Sarant. - Bhabani Bhawan
Kalynni Exprosswiy City Centie, Durgapur-16 2nd Flocr, Alipur
P.O. Narayanpur Dist. Burdwan

Wolkata 700 00/

Dist. 24 Pgs. (N)

Block-05 at 40 Paribahan Nagar 10, Camac Street
Flats Complex Matigara, Siligun 2nd Floo:
Adjacent to i“iiyamsada Dict-Dareeling

\Housmg Eslate

Q. : Khanjanchak,

Durgachak

Q-721607

rba Medmipur

Kolkata-700 017

Asansol Syb-iRegional Office

Ghanty Mansion (Pnrl Fioar) ;
60. G. 7. Road"

Asansol 713 301
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You shall comply with

{l} Water (Prevention and Control of Pollution) Cess Act, 1977, if applicable

(i) Wator (Prevention and Control of Pollution) Cess Act, 1978, if  applicable.

(i) Bvent Potation Act, 1986

(iv) Bovironment (Mrolection), Rules, 1986 : :

() Hagardous Wastes (Management and Handling) Rules, 1989 and Amended Rules,
2000,

(W) Manufneture, Storage and Import of Hazardous Chemicals Rules, 1989 and
Amended Rulen, 2000, : ‘

(vi)  Manufheture, use import and storage and hazardous Micro-Organisms, Genetically
ngineered organiamas or Cell Rules, m1989,

(vil)  The Public Linbility Insurance Act. 1991 and Amended Act, 1992,

(1x) The Public Liability Insurance Act, 1991 and Amended Act, 1993,

(x) Blomedical Wastes (Managemont & Handling) Rules, 1998 and Amended Rules 2000
i applicable.

(xi) Recyeled Planties Manufacture and Usage Rules 19999, if applicable and

(xil) Ozone Depleting Substances (Regulation & Control) Rules, 2000, if applicable.

8. You will have to abide by any other stipulations as may be prescribed by any
authority/local bodies/Qovernment Departments ete.

SPECIAL CONDITION :
(1) Cross Capital investment - Re,10 lakhs,
(i) See enclosed annexure,

Any violation of the aforesaid conditions shall entail cancellation of this consent to
Establish(NOC). :
Yours faithfully,

Sd/- ..

Member Secretary
West Bengal Pollution Board

Memo No. i, Dated :
Copy forwarded for information : ;
1. %ﬁn " Inspector of examination, government of West Bengal N.S. Building , Kolkata-

2. Dircctor ofNndustrics Director of Cottage & Small Scale Industries, Government of
West Bengal, . Building, Kolkata - 700 001.
3. Guard vide West Bengal Pollution Control Board,

4. Environment = Enginver, 1/1I/Alipur RO/Howrah R.O. /Hooghly R.O./ Hooghly
BO/BRO DhO /Haldra INQ/SHO. As much Sub-R.0/WBPC Board.

Himalaya Bhawan Vill. Panpur Sahid Khudiram Sanari Bhabani Bhawan
Doili road, Dankuni Kalyani Expressway City Centre, Durgapur-16 | 2na floor, Alipore
Dist.~ Hooglly, P,0.« Narayanpur ist- Burdwan Kolkata - 700 027
Dist. 24 Pgs(N)
Bloclle 05 at 40 10 Camac Street

2nd cloor

I"lats Complex
I Kolkata- 700 017

Adjacent to: Priyambada
Housing Estate
P.O.-Durgachale,
Haldla-721603

Dist.: Purba Medinipur

Asansol  Sub Reglonal
Office ghanty Manesion(2n4
floor), 50, G.T.Road,
Asnnnol 713 301,




2 Ongmal Apphication
0.A 442015/EZ.

M.A. No. 47201 UEZ
In

Original Application no.

442015/EZ

M.A No. 4872017/EZ
In

Original Application no.

4412015/EZ

M.A. No. 497201 7/EZ
In

Original Application no.

441015/EZ
M.A. No. 50/2017/EZ

Oﬁginal‘)('pplication no.

44/2015/EZ
\ Ny
M.A:No.312017/EZ
I
Original Application no.
44/72015/EZ

M.A. No. 52/201 7/EZ
In
Original Application no.
44/2015/EZ

M.A. No. 53/2017/EZ
In
Original Application no.
442015/EZ

M.A. No. 54/201 7/EZ
In :
Original Application no.
44/2015/EZ

M.A. No. 55R017/EZ
In
Original Application no.
44/2015/EZ

=

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Item No. Application No Parties

Joydeep Mukherjee
Vs

Pollution Control Board, West
Bengal & Ors.
M/s Moien Stone Crusher
(R.355)
Vs,
West Bengal Pollution Cortrol
Board & Ors.
M/s Mothcrland Stone Crushes
(R.359)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Karmakar Industrics (R.65)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s New Baba Bashukinath
Stone Crusher (R.525)
Vs.
West Bengal Pollution Coatrol
Board & Ors.
M/s V.S.P Stone Crusher
(R544)y
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Kali Mata Stone Crusher
(R.354)
Vs.

West Bengal Poltution Control
. Board & Ors.
"M/s:Loknath Baba Stone

=Crusher (R.476)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s New Motlah Stone Product
(R.98)
Vs,
West Bengal Pollution Control
Board & Ors. ;
M/s Kalyaneswari Stone
Crusher (R.64)
Vs.
West Bengal Pollution Control



M A No $62017EL
In
Orgnal Application no,
442082
M A No 57201 7EZ
In
Ongnal Application no
3018EZ

M A. No. $8/201/E7
In
Orniginal Application no.
4472015/EZ

M.A. No. 59201 7EZ
o

Original Application no.

4472015/EZ

M.A. No. 60/2017/EZ
In

Original Application no.

4412015/EZ
M.A. No. 612017/EZ
In

Original Application no.

44h015/EZ

M.A. No, 627201 7/EZ
In

Qriginal Application no.

4472015/EZ

M.A. Nb. 63/2017/EZ
In

Original Application no.

44/2015/EZ °

M.A. No. 64/2017/EZ
In

Original Application no.

442015/EZ
M.A. No. 65201 /EZ
In

* Original Application no.

44/2015/EZ
M.A. No. 66/2017/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 67/2017/EZ

Original Application no.

=

Board & Ors.
M/s Pachami Granite (R 104)
Vs,
West Bengal Pollution Controf
Board & Ors.
M/s Bhat Bhat Stone Crusher
(RA47)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Pachami Stone Works
(R.5306)
Vs.
West Bengal Pollution Contiol
Board & Ors.
M/s Saheb Stone Crusher
(R.550)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s RK. Enterprise (R.521)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Maa Kali Stone Crusher
(R.561)
Vs.
West Bengal Poltution Control
Board & Ors.
M/s West Wind Stone Crusher
(R.29)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Panchami Stone Product
Unit-TI.(R. 492)
Vs,
West Bengal Pollution Contro!
Board & Ors.
M/s C.S.D Stone (R.539)
Ve Vs.
West Bengal Pollution Control
Board & Ors.
M/s A K.Enterprise (R.552)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Unique Stone Product
(R.562)
; Vs.
West Bengal Polfution Control
Board & Ors.
M/s Joy Ma Tara Stone Products
(R.59)
Vs,
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‘l-’l/,‘Hl.S/l;‘t'
M A No OR20)) N
In
Oty Apphicatiog .,
ARV D
MA No 0692012112
0
Original Application no
20151,
M.A, No. 02017/1:2
n
Original Application no
2015137
M.A. No, 712017137
it
Original Application no,
M/.'.’(JIS/E'/_.
M.A. No. 7212017127

n
Origing) Application no,
442015/7

M.A. No, 713/201 /57
‘In

Oniginul Application no,
44201517

M.A. No, 74/2019/17

n
Original Application no.
442015/,

M.A. No, 75/2017/67
1

n
Original Application po,
4402015/t

M.A. No. 761201775
I

n
Original Application no,
!

M.A. No, 772017/E7
1

n
Origina) Application no,
442015/57

WM.A. No, 78/2017/E2
¥ In
Original Application no,
44/2015/7

Went Nengal Polluio Conly o
Bourd & (¢
Mis Ihaja Buba S1one Crusiiey
(RA4n4)

Vi,
West Dngal Pollution Cong of
Noard & Oru,
M ALK Industries (R.509)

.
Went Bengal Pottutigy, Control
Board & ¢y,
M/EN.S, Stone Crusher (R.500)
V

(3

Weg Benga) Pollutjon Control
Board &, Ors,

M/ Bl Bhai Sione Crushey
Unit-1r (r48)

8,
West Bengal Pollution Coutrof
Board & s,
M/s Rangamag Stone Crusher
R.119)

Vs,
West Benga I'Pollution Control
0a s,
M/g Choudllury Stone Cruser
(R.548)

Vs,
West Bengal Pollution Contro|
Board & Ors,
M/s United Stone Crusher
(R.140)

Vs.
West Bengn) Pollution Control
Bourd & Orx, |
M/s Panchami Black Stone
(R.$42)

Vs,
West Bengnl potjyy; o Contyol
Board & Qg

'M{&Snimm Stone éruahcr w

(R.126) :

Vs,
. West Bengai Pollution Contrgl
oard & Oy,
M/s Gour Hari Stone Crusher
(R.505)

Vs,
West Bengal Pollution Contral
Board & Ors,
M/s Damraj Chandi Stone
Crusher (R.540)
Vi

()
West Bengal Pollution Controf
Board & Oy,



M.A No. 072017112
In

Original Applicavon no,

432005/67

M.A. No. 802 7EZ

In

Onginal Application no.

44201SIEZ

M.A. No. 811201 7/EZ
In
Origina! Application no.
4412015/EZ

M.A. No. R22017/EZ
) In
Original Application vo.
44/201S/EZ

M.A. No. 8322017/EZ
In
Original Application no.
44/2015/EZ

M.A. No. 84/2017/EZ
- In
Original Application no.
442015/EZ

M.A:NBL85/2017/EZ
+In
Original Application no.
4472015/EZ

M.A. No. 86/2017/EZ
In
Original Application no.
44101S/EZ

M.A. No. 87/2017/EZ
In
Original Application no.
44/2015/EZ
M.A. No. 88/2017/EZ
In
Original Application no.
44/201S/EZ

M.A. No. 100201 7/EZ
In
Original Application no.
44/2015/EZ

M.A. No. 101/2017/EZ

2

Mis anchanu Stone Quaryy
(R.543)
Vs
West Rengal Pollution Control
Board & Ors
Mis New Lakshim Mata
Enterprise (R.95)
Vs.
West Bengal Pollution Control
Boord & Ors.
M/s N. Hossuin Stone Comn
(R.547)
Vs,
West Bengal Pollution Control
Board & Ors.
M/s Panchami Syndictac
(R.105)
Vs. ;
West Bengal Pollution Coutrol
Board & Ors.
M/s Maa Durga Stone Crusher
(R.73)
Vs.
West Bengal Pollution Control
Board.& Ors.
M/s Robiul Islam Mollah
- (R.545)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Lakshmi Mata Enterprise
(R.68)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Bhola Nath Stone Crusher
(R.533)
Vs,
West Bengal Pollution Control
Board & Ors.
M/s 3.B. Industries (R.532)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Mondal Stone Product
(R-482)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Beacon Stone Product
(R44)
Vs.

West Bengal Pollution Control

Board & Ors.

M/s Black Stone Crusher (R.49)
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In
Ocigimal Apphenton no
442015132
M.A No 102/2017/GZ. .
In
Qriunat Application no
44/2015/EZ
M.A. No. 103201 V/EZ
In
Original Applicution no.
44/2015/EZ
M.A. No. 104201 7/CZ
n
Original Application no.
44/2015/E2

M.A. No. 105/2017/EZ
lu
Original Application no.
442015/EZ

M.A. No.106/2017/EZ
In
Original Application no.
4412015/EZ

M.A. No.107/2017/EZ
In
Original Application no.
44R2015/EZ
M.A, No.108/2017/EZ
In
Original Application no.
44/2015/EZ

M.A. No. 109/2017/EZ
In
Original Applicatidn no.
4472015/EZ

M.A. No. 110/2017/EZ
In
Original Application no.
44/2015/EZ
M.A. No. 111/2017/EZ
In
Original Application no.
44/2015/EZ
M.A. No. 112/2017/EZ
In
Original Application no.
44/2015/EZ

M.A. No. 113/2017/EZ
In

S

\'s
West Bengal Pollutian Conteol
Board & Ors
M/s Jeet Stone Crusher (R 57)
Vs
West fengal Pollution Control
Boord & Ors
M2 L.G. Bnterprise (1R.60)
Vs,
West Bengal Pollution Control
Bouard & Ors
M/s Maa Ganga Stone Product
(R.75)
Vs.
West Bengal Pollution Contrul
Board & Ors.
M/s Mondal Stonc Crusher
(R.88)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Modina Stone Crusher
(R.8S)
Vs,
West Bengal Pollution Control
Board & Ors.
M/s New Raja Enterprisc (R.99)
Vs

West Bengal Pollution Control
Board & Ors.
M/s New Santu Enterprise
(R.101)
Vs.
Woest Bengal Pollution Control
Board & Ors.
Mis Panchami Unique Stonc
Product (R.107)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Raisa Enterprise (R.111)
V.

s.
West Bengal Pollution Control
Board & Ors.
M/s Raj Stone Product (R.1 16)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Sapta Sikha Stone Works
(R.128)
£ Vs.
West Bengal Pollution Control
Board & Ors.
Mis Garai Stonc Industries

(R.480)



Onginal Apphication no
4472015/EZ

M A No il4/2017TFZ
I
Original Application no
44/2015/EZ

M.A. No. ' 15201 T/EZ
In
Original Application no
442015/EZ

M.A. No. 116/2017/EZ
In
Original Application no.
44/2015/EZ

M.A. No. 11772017/EZ
In
Original Application no.
44/2015/EZ
M.A. No. 118/2017/EZ
‘In
Original Application no.
4412015/EZ
M.A No: 1197201 7/EZ
“In
Original Application no.
44/2015/EZ

M.A. No. 13122017/EZ
In

Original Application no.

44/2015/EZ
M.A. No. 132/2017/EZ
In

Original Application no.

44/2015/EZ
M.A. No. 133/2017/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 134/2017/EZ
' In
Original Application no.
44/2015/EZ

M.A. No. 135/2017/EZ
In
Original Application no.
44/2015/EZ
M.A. No. 136/2017/EZ
In

2L

Vs,
West Bengal Pollution Control
Board & Ors
M/s Raghunath Enterprise
(R48%)
Vs.
West Bengal Pollution Conura!
Board & Ors.
M/s Bengal Stone Crusher
(R5L1)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Ranu Stonc Crusher
(R.512)
Vs.
West Bengal Pollution Comro!
Board & Ors.
M/s Data Stone Crusher (R. 574)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Gitanjali Enterprise (578)
Vs.

West Bengal Pollution Control
Board & Ors.
Ms Joy Ganga Stonc Comany
(R58)
Vs.
‘West Bengal Pollution Control
Board & Ors.
M/s B Das & Gompany (R.42)
Vs.
West Bengal Pollurion Control
Board & Ors.
M/s Raja Enterprise (R. 1 17)
Vs.
West Beagal Pollution Controt
Board & Ors.
M/s Malleswar Stone Crusher
(R.80)
<Aoo Vs,
West Bcngal Pollution Control
Board & Ors.
M/s Suraj Stone Product
(R.138)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Jyoti Stone Crusher (R#79)
Vs.

West Bengal Pollution Control
Board & Ors.
M/s Kalyan Bose & Company
(R.514)



Onginal Application no.

44/2015/EZ

M.A No 1372017/CZ
In
Onginal Application no
44/2015/EZ

M.A No. 138201 7/EZ
In
Orniginal Application no.
44N201S/RZ

M.A. No. 139/2017/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 140/2017/EZ
In

Original Application no.

44/2015/EZ
M.A. No. 141/2017/EZ
In

Original Application no.

44/2015/EZ
M.A. No. 142/2017/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 143/2017/EZ
In

Original Application no.

4412015/EZ

M.A. No. 14412017/EZ

In

Original Application no.

44/2015/EZ
M.A. No. 145/201 7/EZ
In

Original Application no.

4412015/EZ

M.A. No. 146/2017/EZ
In
Original Application no.
44/201S/EZ

M_.A. No. 147/2017/EZ
In
Original Application no.
4472015/EZ

29

Vs.
West Bengal Pollution Contro!
Board & Ors.
M/s Chanda Stone Crusher -
(R.515)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Netaji Stone Crusher
(R.518)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Rinki Stone Crusher
(R.519)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Rani Stone Crusher (R.576)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Kajal Stone Product (R.62)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Maa Durga Stone Crusher
(R.73)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Maa Tara Stooe Crushing
(R.79)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Pal Stone Crusher (R.106)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Sankha Laghu & O.B.C
Stone Crusher (R.127)
Vs.
West Bengal Pollution Control
_Board & Ors.
M/s Shib Durga Stonc Product
(R.134)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Sri Krishna Stone Crusher
(R137)
; Vs.
West Bengal Pollution Control
Board & Ors.

-y

-a



M.A No. 148/2017/EZ
In
Original Application no
14/2015/F2
M A No 14912017/EZ
In
Onginal Application no
44:2015/EZ

M.A. No 130201 /EZ
In
Original Application no
44/2015/EZ
M.A. No. 151201 7EZ
In
Original Application no.
44/2015/EZ

M.A. No. 152201 7/EZ
In
Original Application no.
44/2015/EZ

M.A. No. 153/2017/EZ
o

Original Application no.

44/2015/EZ

M.A. No. 1542017/EZ
In

Original Application no.

4412015/EZ

M.A. No. 1552017/EZ

In

Original Application no.

44/2015/EZ

M.A. No. 15822017/EZ
In

Original Application no.

4472015/EZ
M.A. No. 139/2011/EZ
In

Original Application no.

44/201S/EZ

M.A. No. 160/201 V/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 161/2017/EZ
in
Original Application no.

O

M/s K.P. Entcrprise (R.475)
Vs.
West Benpal Pollution Control
Board & Ors.
M/s Matiam Stone Product
(R.47%)
Vs.
West Bengal Pollution Conuol
Board & Ors
M/s Bubai Ghosal (R.487)
Vs.
West Bengal Pollution Control
Board & Ors.
Mis Radha Gobinda Enterprise
(R.489)
Vs.
West Bengat Pollution Control
Board & Ors.
M/s K.G.N Stone Crusher
(R.508)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s R B N Stone Product
RS577)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Hari Sadhay Stone Crusher
(R.55)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Pratima Stone Crusher
(R.568)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Stone India (R.402)

- Vs.
West Beagal Pollution Control
Board & Ors.
M/s Sahana Stone Crusher
(R125)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Dighal Gram Stone Crusher
(R.510)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s S.S.P. Stonc Crusher
(R497)
Vs.

a8y

-



447201 5/67

M.A No, 162720017/
In
Orianal Application no
A42015/E7,
M.A. No. 1637201 1/137
(n
Original Application no
A4472015/E7

M.A. No. 1647201 1/EZ.
In

Original Application no.

44/2015/E7Z
M.A. No. 165/201 7/CZ
In ;

Original Application no.

44/2015/E2

M.A. No. 166/2017/BZ
In

Original Application no.

44/2015/EZ
M.A. No. 167/2017/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 168/2017/EZ
In

Original Application no.

4412015/EZ

M.A. No.}!69720| UEZ
I

Original Application no.

44/2015/BZ-
M.A. No. 170/2017/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 171/2017/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 172/2017/EZ
In
Original Application no.
4412015/EZ

M.A. No. 173/2017/EZ
In

“

West Bengal Pollution Control
Board & Ors.
Mg Ghosh Enterprise (R 362)
Vs
West Bengal Pollaton Coutrol
Board & Ors
M/s Assoctated Enterprise
(R.AY)
Vs
West Bengal Pollution Control
Board & Ors
M/s Y.M. Stone Chips (R.142)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Shiv Shakti Stone Product
(R.134)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Aditi Stone Crusher (R.565)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Kalimata & Kalimata Stone
Crusher (R.554)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Swamamayi Stone Crusher
(R.139)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s M S Stone Crusher (R.71)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Sri Gobinda Stone Product
(R.136)
; Vs,
West Bengal Pollution Control
Board & Ors.
M/s Shri Paresnath Industrics
(R.108)
Vs.
West Bengat Pollution Control
Board & Ors.
M/s Abdul Hamid Stone
Crusher (R.485)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Dewanganj Stone Company

(R.570)

* T ALALWH 2T



Origimal Application no
44/12015/EZ

M.A No 1742017/EZ
In

Ongunal Application no.

44/2015/E7.

M.A. No. 175/2017/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 176720t /EZ
In

Original Application no.

44/2015/EZ

M.A.No. 177/2017/EZ
In

Original Application no.

44/2015/EZ

M.A. No. 178201 7/EZ
In

Original Application no.

4472015/EZ
M.A. No.179/201 7/EZ
M.A. No. 233/2017/EZ
To .
M.A.NO. 29572017
0.2

M.A. NO. 309/2017
M.A.NO. 310/2017/EZ

Yo

Vs
West Bengal Pollution Connien
Board & Ors
M/s Ashirbad Stone Product
(R.164)
Vs
West Bengal Pollution Control
Board & Ors

M/s New Panchami Stone
Crusher (R.573)
Vs.
West Bengal Pollution Controi
Board & Ors.
M/s Jugal Kishori Stone Product
(R.61)
Vs.
West Bengal Pollution Control
Board & Ors.

M/s National Stone Enterprise
(R.490)
Vs.
West Bengal Pollution Controt
Board & Ors.
M/s Mondal Stone Product
(R.482)
Vs.
West Bengal Pollution Control
Board & Ors.
M/s Panchami Stone Enterprise
(RA486)

Vs.
West Bengal Pollution Control
Board & Ors.

In
Original Applicution no.
44/2015/EZ
CORAM: Hon'ble Mr. Justice S.P.Wangdl, Judicial Member
Hon’ble Prof. (Dr.) P. C. Mishra, Expert Member
PRESENT: Applicant ; : Ms. Leena Mukherjee, Advocate
: Respondent fNo.1 < Mr. slbojyoti Chakraborti, Advacate
RespondentNo. 2 & 3 : Mr. Rajib Ray, Adyvocate
Respondent No. 4 : Mr, Binod Kumar Gupta, Advocate
: Ms. Aishwarya Rajyashree, advocate
Respondent No. 5 : Mr. Surendra Kumar, Advocate
Applicants in MAs : Mr. Ambar Majumdar, Advocate.~

Mr. Biswajib Ghose, Advocate «
Mr. Avirup Chatterjee, Advocate~?"

o



Date & Remarks

b

Orders of the Tribunal

T&-m No.2
11" October,
2017.

These MAs arising out of OA 44/2015/EZ are
taken up together for disposal since similar questions
are involved.

As already observed in our order dated 27.7.2017
it had been made abundantly clear after a detail
hearing that the only question that remained to be
decided in these matters was as to whether the
applicants would be held liable to pay penalty in terms
of our order passed in OA 41/2015/EZ and that: as.it
was an admitted position that the applicants had been
operating their stone crusher units without consents to
operate even befére they were granted such consent,
there could be no.doubt that they were liable to pay
penalty.of Rs. 1.5 lakh as tHey fell under categoryl, i.e.,

‘those who did not have any consent to operate at any

“| point of time at all.

Todaéf ‘Mr. Amber Mukherjee, Id. advocate for the
applicants in the MAS submits that he would not press
the MAs and would comply with the findings of the
Tribunal but only prays that the District Magistrate be
directed to consider their cases based on the

documents, which had been sought for under the RTI

T

o~ B



(‘. (,.1

Act, 2005, with mﬁartl 1o which rébly dated 21.8.2017
had been sent to the applicants by the Dy, Magistrate &
Dy Collector and SMO, Sadar, Sur, Birbhum district Q

Notwithstanding the established fact that the
applicants are liahle to pay the penalty, we direct the
District Maglstrate, Birbhum to consider the pleas
expressed by the applicants in these MAs before finally !
directing them to pay the penalty as per our directions,
This shall be done within a month from hence.

The letter produced before us by Mr. Majumdar
be taken on record and marked with letter A for
Identification,

For the reasons stated above, In our opinion,
nothing further would remain for our determination in
these cases and accordingly the MAs stand disposed of.
0.A. 44/2015/€Z ;
For the same reasons alluded to above, the OA
also stands disposed of.

No order as to costs.

eseanacsartesnsscene tescssarvcsececrrirse

Justice S.P.Wangdi, M
11-10-2017
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Prof. (Dr.) P. C. Mishra, EM
11-10-2017
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WEST BENGAL POLLUTION CONTROL BOARD
Paribesh Mhawan'
My, No. = 104, Iock - LA, Sector-111
Salt Lake City, Kolkata-700 094

4

?
Jrearertenes

ok N
Consent Latter Number | ;)m”.'}(,. i

N‘N“” N“"“m‘ ! R R PR TR TR AN SRR LI T3 RLLT] D"!c ; .’,2‘:{.“.’,2}:,9“,

Consent to Operate

under

foction 25 & 26 of the Water (Frevention and Control of Pollution) Act, 1974 and
Sectlon 21 of the Alr (Prevention and Control of Pollution) Act, 1981

The West Diengal Pollution Control Doard
26 ofthe Water (Prevention and Control o
of Pallutlon) Aet, 1981, as amended and Ru

(hereinafier referred to ns State Board) under the provigions of Section 25 &
ollution) Act, 1974, as amended and Section 21 of the Air (Prevention and Control
les and Orders made thereunder, hereby grants its consent to ;

/..f:a.-..,......ﬁ.tJ..';\TA.N.Q./:\L..l,.....f%".NI.E,RRRJ.97.,15,,.,...,..,,., .......... L o L o

0 P DTSV SPR OSSN Address of Regd, office/Head/Office/City Office)
&

(herelnafier referred to as Applicant) for its unit loeated at '\/d\'Pﬂih@Tﬁth/P-Q.”Hm'fn%in@ha,,
£:80. Md Baza,. Bicbhum, 731132

Y T L0y T I I LDy L E eI N3 010001000000 asserrararnensenrenysnnronssarens

Mowz NI 0.5 b N0z 2T, Dl 2. 42,027

.........................

PERRALIPRRNE sttt o enrnetyri

e e Detailed address of the manufacturing unit)

for a perlod from Mm‘gh’ZOZO ..... o 80 i F@b,QOZ 5

to operate the Industrial unit and to discharge liquid effluent and to emit gaseous effluent from the premises/land of the indus-
trial unit, In necordance with the conditions as mentioned in the Annexure to this consent letter provided on any day at any

Inatance the quantity and quality of liquid discharge and gaseous emission shall not exceed the permissible limit as specified in
the Table I & 11 of this consent letter and in the Environmental (Protection) Act, 1986, '

Breach of the conditions and / or failure
applicant lfable for proseeution under the provis|
(Prevention and Control of Pollution) Act, 1981,

0 comply with the directions as set out in the Annexure shall render the
ons of the Water (Prevention and Control of Pollution) Act, 1974 and Air

The State Bonrd reserve the right to revoke, withdraw or make an

y reasonable variation / change / alter the conditions of
this consent letter glving one month’s notlee (o the applicant, .

For and on behalf of the $iate Board

(Member Secretary/Chief Engr./ S, Enw, Engr Fov Fogr @ Agq Epy g
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2
ANNEXURE

Consent to ...... 4"\, Dt 6\'&@3&(4 ..... E’ﬂ ..... r?w/P{OP—De@YOtc ..... 61))95)'))

Conditions :
01. This Consent is valid for the manufacture of :-
S1. No. Name of major products and by-products (,Quantity manufactured per month

01 Stone chips 40,000 cft.

02 e e 1

03 »

04 AT st S R | R S

05 T g T R

06 Ayl s b i ad S S b NIRRT R

P i e B St 1 e i 0 e i .l

08 5 i e e

09

10

11

12
02. The Applicant shali remain responsible for quantity and quality of liquid effluent and air emissions.
03. Daily discharge of industrial liquid effluent shall not exceed 0“5 ....................................... KL.
04. Daily discharge of domestic liquid effluent shall not exceed ..........c.coccuenceeees. 0 3 ......................................... KL.
05. Daily discharge of mixed (industrial & domestic) liquid effluent shall not exceed ....x2CLAAP zl’ .................... KL.
06. The Applicant shall discharge liquid effluent t0 .....ooveeuiecciiiniiiiii i, (place of discharge)

LTy ] T B S i S G nos. outlets / outfalls,
07. To bring into any altered or new outlet/outfall or to change the place of discharge, the Applicant shall have to inform
the Board and obtain prior permission of the Board in this effect.

0%.

The dpplicant shall provide comprehensive facility for treatment of industrial liquid waste and domestic liquid
sullage and liquid effluent genarated from canteen), and operate and maintain the same
the quality of final effluent conforms to the Standard as given in Table-I in page 03.

)8 thr
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Thble-X
Irequency
Outlet | Nature of Parameters Standard of offluont
No. efMuent sampling
1. [Indushnal|pH ‘ ; Between : 5.5t 9.0
2. [DomesHe | Total Suspended Solids Not to exceed : 100 mg/l.
. Biochemical Oxygen Demand (3day at 27°C) Not to exceed : .30  mg/l.
Chemical Oxygen Demand Not to exceed : 250 mg/l,
Oil & Grease Not to exceed: 10 mg/l.
09. The Applicant falls in the ... S R S «.Category of the Water (Prevention

and Control of Pollution) Cess Act, 1977 and Rules made thereunder and the Applicant shall comply with the
provisions of the said Act and Rules made thereunder.

10. Daily water consumption for the following purposes should not exceed :-

e Industrial cooliiig, spraying in mine pits and boiler feed water = ... AR i sh A s anse KL
(Water used for gardening should be included in this category of use)

" @ Domestic purpose o BT S AT TR o s KL
® Processing whereby water gets polluted and the pollutants S
are easily biodegradable b PR URCRS O TC o P RO S S S 0 KL
@ Processing whereby water gets polluted and the pollutants .
are not eaer\ biodegradable o S I R R el NRNRRE e s e KL

er Section 3 of the said Act.
35 | b
! (‘J e =y Y
(Member Secretary/Chief Engr./ Sr. an.lungr f Env, Engr. © asst Env, Engug
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11. The Applicant shall install suitable device for measuring the volume of water consumed for different purposes as
mentioned above giving correct result to the satisfaction of the State Board.

12.  All the stacks connected to various sources of emissions must be designated by numbers such as S-1, S-2, 8-3, etc.,
and this must be painted/displayed to faciliate identification.

13. .The Applicant shall install comprehensive contrd] system consisting of pollution control equipment as is warranted

with reference to generation of air emissions and operate and maintain the same continuously so as to achieve the
level of pollutants of the Standard as given in Table-1I below :

Table-11
Stack | Stack [ Stack attached| Volume [ Velocity { Concentrations of parameters not to exceed | Frequency
No. height | 4o (sourcesand| Nm'/hr. of gas of emiss{
from control systen. emission sampling
GI, if any): : SPM | CO
(in mts.) ‘m/sec  |[(mg/Nm?) | (%viv)
S-1 ~
S-2 \
S-3 N
\ »
S-4 \
S-5 \
S-6 \
S-7 N
S-8 \\-
\\\\
\\.

. - 1 - s ! ]
{Member Secretary/Chicf Engrid $e2Env, Engr. / Env. Engr. ¢ Asst. Env, Engr

Comtinned . .
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14.

15.

The Applicant shall provide ports in the stack(s) and other necessary permanent facilities'such as lndder, platform,
etc. for monitoring/sampling the air emissions and the same shall be made available for inspection and use by the

State Board s staff as well as State Board's authorised agencies.

The Applicant shall observe the following fuel consumption pattern :-

SI. No Type of fuel Quantity consumed per day | Fuel burning operation where the fuel is used

01

02 3

03

04

05

16.

The Applicant shall maintain the generation and treatment/disposal of non-hazardous solid waste as specified
below ;- ’

Type of waste Quantity Treatment Disposal

Stone. Dust S000 cft. W. Tobe C\Q&PGM,O.CL as

envi ronmantally ™n
csafa ™Maymoy,

17.

18.

19.
20.

21

22,

The Applicant shall take adequate measures for control of noise levels from its own sources within the premises
within the limit given below :-

Time Limit in dB(A) L,q
Day Time (06 a.m. to 09 p.m.) &9
Night Time (09 p.m. to 06 a.m.) 55

The Applicant shall at all times maintain good house-keeping, proper working order, and operate efficiently for
control of pollution from all sources so as not to cause nuisance to surrounding areas/inhabitants and to achieve
compliance with the terms and conditions of the consent.

The Applicant shall bring about at least 33% of the available open land under the green coverage / plantation.

The Applicant shall provide for an alternate electric power source sufficient to operate all pollution control facilities
installed by the Applicant to maintain compliance with the tenns and conditions of the consent. In absence of such
an alternate electric power source, the Applicant shall stop, reduce or otherwise control production to abide by the
terms and conditions of the Consent regarding pollution level.

The Applicant shall install a separate energy meter showing the consumption of energy for operation of pollution
control devices.

The Applicant shall ensure that fugitive emissions from the activity are controlled so as to maintain clean and safe

environmﬁ&' in and around the factory premises.

|de drainage system for conveying industrial and domestic liquid waste. Storm-water drain
the drainage system meant for industrial and domestic liquid waste

R

/
/
/ ! a0
(Member Secretary/Chi@/f Eg&,r\y&iﬂlvg Engr. / Env. Engr. / Asst. Env. Engr.)
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26.

217.

28.

29,

30.

3L

32!

33

34.

w
n

The Applicant shall maintain a separate register showing consumption of chemicals used in pollution control sys-
tems.

The Adpplicant shall get the samples of hazardous wastes/leachates analysed at 12ast ONCE IM w.cecnrriimnissenmumssseese
from the laboratory recognised of the West Bengal Pollution Control Board and ensure that they conform to the
limits stipulated. Test reports shall be sent to the Board.

The Applicant shall provide adequate and safe facility for collection of air, waste water and solid waste samples by
the State Board s staff as well as State Board s authorised agencies.

The Applicant shall submit to the State Board by the 30th September of every year the Environmental Statement

Report for the financial year ending 31st March of the current year in the prescribed form (Form -V) as required
under the provisions of rule 14 of the Environment (Protection) [Second Amendment] rules, 1992.

The Applicant shall allow the Officers of the State Board to enter into the applicant’s premises at any reasonable
time to inspect the pollution control systems as well as monitoring and measuring devices in connection with
prevention & control of pollution.

The Applicant shall maintain an Inspection Book in the factory premises which shall be made available to Officers
& employees of the State Board for inspection, review and to write down any direction or observation as is deemed
necessary during the inspection from time to time.

The Application shall furnish to the State Board all information in respect of quality, quantity, rate of dischazge,
place of discharge of liquid effluent and air emissions.

The Applicant shall maintain adequate number of qualified and trained personnel among his staff for proper main-
tenance and operation of the effluent treatment and / or emission control devices and for overall environment
management of the industry.

The Applicant shall have to make registration for the use of groundwater if any, with Central Ground Water Author-
ity.

The Applicant shall intimate to the State Board immediately of any occurrence or apprehension of occurrence of
discharge of any poisonous, noxious or pollutants in excess of quality as well as quality as mentioned earlier to any
receiving water body/receiving system or to atmosphere owing to accident or other unforeseen incident/event in-
cluding natura] disaster. The Applicant Shall (i) take all steps adequate to prevent such accident discharge/release of
poisonous, noxious or pollutants and to limit their consequences to persons and the environment, (ii) provide to the
persons working on the site with the information, training and equipment including antidotes necessary to ensure

their safety and mitigate the accidental release of poisonous noxious or pollutants to the environment.

The Applicant shall make an application to the State Board in the prescribed form for renewal of the consent at least
60 (sixty) days before the date of expiry of this Consent.

| not make any alternation/modification/expansion in the existing manufacturing process aud
the pollution control system without prior approval of the Board.

sty with the conditions as 1aid down in the Manufacture. Storage and Import of hazardout
+d Hazardous Wastes (Management & Handling) Rules, 1989,

¥
kemr
. o
Lt
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(Stone Crusher)

Annexure to NOC 8L Ne... Noé2 ¢ 5.
Special Conditions issued to M/s Gitanjall Enterprise, Harisinghn, Md, Bazar, Birbhum

A) :
1) Diesol Engine - Nil g
2) Adequate measures must be tnken 10 control process cmission.

B)EfMuent :-
1) Process—Nil. _
2) Domestic- to be discharged through septic lank to Panchaget drain/ Soak pit
© within the industry.

< )Solig Waste:- Stone dust to be used for land filling,
D) Generali-

1) Noise Control- Ambient noise Jevel not to exceed the permissible limn

2) Dust containment cum suppression system for the cquipment 10 be
installed & oporated.

3) Metalled road to be constructed within the premises.

4) Regulur cleaning and wetling of the ground within the prennsces,

5) Mask and personnel protective device to be provided to all workers.

6) Rotary screen to be properly covered on upper side and dust collection
arrangements from the dumping places of sized stone also to be made.

7) Wind breaking walls to be constructed and the crusher & screen plant to
be housed in ashed. '

8) Land conversion certificate must be obtained {rom the competent
authority.

The suspended particulate matler measured between 3-10 metre from any

process equi?mem of a stone crushing unit shall not exceed 600

microgram/m

10) Good house-keeping to be maintained.
; 11) Tree planting —along the periphery of the industry.
12) This NOC is valid upto 31.01.2014, for setting up the unit,
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Sir,

52 Annrexcoce ‘F,

fg'?ﬁhl ’n“* M ﬁg&'"’

‘s (‘!hi,wt,rv 10;915

Date: 26/0572073

\Ofder rwardm;, the power to issue ‘Consent to Estabhsh’ & ‘Consent to

220 A_ail units atiracting environmental clearance.
hc :Chairmian, West Bengal Pollution Control Board issued vide

Sy

Yous are requested to take necessary steps accordingly.

Enclo: As stated. ©
Yours faithfully;

R\
Sub- Divisional Officer,\

Birbhum Sadar,

Sub-Divisténal Officer.
Birbhum Sadar
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Annexure - F
Government of West Bengal

Office of the Sub Divisional Officer
Birbhum Sadar, Suri

Date 26/05/2023
No. 659/S -

To

The Secretary, &5
Panchami Mine Owner’s Association,
Kapasdanga, Bharkata, Birbhum.

Sgb: Order regarding the power to issue ‘Consent to Establish’ &
‘Consent to operate’ of all units attracting environment clearance.

Ref: Order of the Chairman, West Bengal Pollution Control Board
issued vide Memo No. 02/4A-10/2012-30/01 /2023
Sir,
Enclosed please find herewith the copy of the order issued by the
Chairman, West Bengal Pollution Control Board issued vide Memo No. 02/4A-
10/2012 30/01/2023 regarding the processes to be followed to get consent to
Establish NOC & Consent to operate of stone cruster and units dealing with
running of all minor minerals such as river sand , black, stone, china clay
etc attracting Environment Clearance (EC) provisions.

You are requested to take necessary steps accordingly.

Enclo: As stated..

Yours faithfully

Sd/- Illegible
Sub Divisional Officer,
Birbhum Sadar

Date 26/05023
No. 659/1(2)/1/S

Copy forwarded for information to:
1) The CA to the District Magistrate, Birbhum

Sd/- lllegible
26/05/23
Sub Divisional Officer,
Birbhum/Sadar
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o, West Bengal Pollution Control Board
ST T4 Paribesh Bhizwan,
\rs Bldg. No. 10 A, Block-LA, Scctor-111, Salt Lake City, Bidhan Magzs,

Kolkata — 700 106, DIA
Website : www.whpeb.gov.in, e-mail  whpchnetdywbpeh.gov.in

MemoNo. 02 /4A-10/2012 Dated : 30.07.2023

ORDER

WHEREAS the West Bengal Pollution Control Board, Department of Environment, Govermment
of West Bengal is concerned about various complaints against the illegal mining of minor minerals
such as river sand, black stone, China Clay etc., having mining lease area less than 5 hectare which
are operating without proper statutory licenses and without adopting proper pollution control
systems and measures and thereby creating environmental hazards and various other environmental
problem.

AND WHEREAS the West Bengal Pollution Control Board (hereinafter will be referred to as the
State Board) is cxecuting the provisions of the Watcr (Prevention and Control of Pollution) Act,
1974, the Air (Prevention and Control of Pollution) Act, 1981, and the Environment (Protection}
Act, 1986 and Rules framed thereunder for Prevention and Control of Pollution within the
territorial jurisdiction of West Bengal.

AND WHEREAS the State Board by the order bearing No.3895/43L/WPB/2003 dated 09/12/2010
declared the Block Development Officer, Sub-Divisional Officer of all the Districts, West Bengal
as Ex-Officio Environment Officers of the State Board. They were delegated powers to inspect and
monitoring of the stone queries and stonc crushing units and also to issue ‘Consent to Establish’
(NOC) and ‘Consent to Operate’ maintaining the norms and procedure as mentioned t}yerein.

AND WHEREAS in the said Order of the State Board, the District Magistrates were declared as
“Ex-Officio Scnior Environmental Officer” of the State Board and powers were also:delegated to
the District Magistrates of all the Districts of West Bengal to issue regulatory order against the
stone queries and stone crushing units in the form of closure, disconnection of, electricity, water
linc and also to exercisc such powers as conferred under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and Environment
(protection) Act, 1986 and Rules framed thereunder, for the purpose of abatement of pollution from
the Stone quarries and stone crushing units.

AND WHEREAS the Ministry of Environment and Forest & Climatic (hange, Govt. of India
issued Notifications dated 15-01-2016 and 20-01-2016 in order to streamline process of issuance of
mce (EC) for mining minerals units, as mentioned thercin.

’»z:u' tnct Level Environment lmpact Assessment Suarthoniy (DEIAA)Y and
R =B /iomm;ttee (DEACY have been comstituted i ihe West Bengal
%15 Disirid®s towards issuance of EC for such units deals - with mining of minor

AR Y m;&p\‘m '
‘aﬂﬁt‘«*ﬁ\’\%




Pt el v s, ek stone, Chion Cliy ete,

AND WHEIEAR thie Bt Hoaid by e order henting Mo 6724751 /AVPR/Z01 T dinted 240172017558
deolived fhe SubeDivisonat Officers of alt the Disteter of Wel Rongal s Hx-Offol),
Eivionmentil Otoers of thie St ol They wers delegied power 1o inpeet nod wonitonng
of e it deating with the i of minor minerils, sich i piver minnd, Dlnek stone, Ching Cliy
et vkt b leae Tews o & hoetiee wid abio (o e ' osent (0 Hablish' (NOC) and
SConsent o Opernte’ iiintiindig e nor and procedure i mentioned therein,

ARD WHREAS (0 tho add Ordor of the Stite Donrd, the Distriet Miggiatratos were declared e
Wi Oleto Sentor Bavironmental Offleer of the Btate Noard and powers ware nlao dalogated o
fhe Distriet Magdstratos of il the Diatdets of Weat Hengal (o insue ropulintory onder agalnat the
it deating with the mdnor minevats i the i ol oloaire, disconneotion of, electrleity, water line
and also to oxervise sueh powera an confurred under the Wiler (Prevention and Control of
Pollution) Act, 1974, the Alr (Pyevention and Control of Potluton) A, 1081 and Invironment
(rrotection) Act, 1086 and Rulea framed themuder for the parpoto of abatement of pollution fiom
the activities of mintng of minor minerala wolta,

AND WHEREAS all these orders fsaned by the State Noard with the condition “Rights s alko
reservaedd 1o the West Dengal Pollution Control Doned for withdrawal of tueh dolegation of powers
at any point of time for public intereat™, :

: AND WHEREAS the Hon'ble National Green Tribunal, Principal Beneh, in € yiginal Application
No. 479 of 2016, vide its onder on 19/07/2017 directed that the Stone Crusher units to obtain the
* Buvironmental Clearance (RC) fiom the competent authorlty.

AND WHEREAS office Memorandum dated 12/12/2018 of' the Mindatey of Environment and
Forest & Climate Change, Government of India in connection with Order dated 4™ September,
2018 & 13" September, 2018 passed by the Hon'ble National CGreen Tribunal, Noew Delhi in
O.ANOL73 of 2018 & O.ANo.186 of 2016 1 tho mattery titles “Sundarsan Dod Va State of West
Bengal & Ors” & “Satendra Pandey Va Ministry of Bavironment Forest & Climate Change &
Anr, directed that for arcas 0 to 5 Hoeotres BC application of minor minerals to bo evaluated by
State Level Bxpert Appraisal Committee (SEAC) for recommendation of EC by State Environment
Impact Assessment Authority (SEIAA) instond of DEAC / DEIAA,

AND WHEREAS the Department of Environment, GoWH hax published the Gazetto Notificution
on 0870672022 under West Bengal Right to Publie Serviee Act 2013 (vide no 1770-EN/A-02/2013
(P 1) dated 08210:2021) Tor the various serviees ol the State Boird,

Wﬂ%tlw sifd notification, the power o dssie “Conseat o Establish' (NOCH and
it \\:_{0?\‘ :

;f Bl EC attraeting units are delepated 1o the State Board

Cgonss R

i&:&\\\\tJ(H*\‘\*\‘?.}bR} Onhine  Consent  Management — Mamitonng - System (OCMALS)
\\\1‘}‘\\3“}}1\\\\‘(&1 Moped by NIC sinee 017022020 for coveiving & processing ot Consent
iy WA

e 2ol
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Applications.

HENCE, after careful consideration of thc above mentioned orders, Notification and National
Green Tribunal Orders, West Bengal Pollution Control Board, in consultation with the Department
of Environment, Government of West Bengal has decided to withdraw the delegation of Power
given to District Magistrate, Sub-Divisional Officers & Block Development Officers vide no.
3895/43L/WPB/2003 dated 09/12/2010 and 67/375L/WPB/2017 dated 24/01/2017.

NOW THEREFORE to ensure uniformity in consent application, processing through OCMMS
and in supersession of all previous orders in this regard, the State Board hereby orders that
henceforth Consent to Establish (NOC) and Consent to Operate applications of stone crushers and
units dealing with mining of all minor minerals such as river sand, black stone, China Clay etc.,
attracting Environmental Clearance (EC) provisions shall be dealt by the State Board.

This order will take immediate effect.

. e

Kalyan Rudra
Chairman

Page 3o g




Memo No. 02(/- 6‘3)/41\-10/2012 Dated: 0. ¢].2023

Copy forwarded to:-

1
2

(V2

O 0 N N b

11

12
13
14
15
16
17
18
19

56

The Principal Secretary, Department of Environment, GoWB
The Principal Secretary, Department of Micro, Small & Medium Enterprises and Textiles
(MSME&T), GoWB
The District Magistrate, Alipurduar / Bankura / Birbhum / Cooch Behar / Dakshin Dinajpur /
Darjecling / Hooghly / Howrah / Jalpaiguri / Jhargram / Kalimpong / Kolkata / Malda /
Murshidabad / Nadia / North 24 Parganas / Paschim Bardhaman / Paschim Medinipur / Purba
Bardhaman : 4
Purba Medinipur / Purulia / South 24 Parganas / Uttar Dinajpur

Chief Engineer (O&E / Planning & EIM), WBPCB

Chief Technical Advisor, WBPCB

Chief Scientist, WBPCB

Senior Personnel Manager, WBPCB

OSD to Minister-in-Charge, Department of Environment, GoWB

Joint Director (Durgapur Zone), Micro, Small & Medium Enterprise (MSME), N.S.Building,
Kolkata-700001 :

Senior Environmental Engincer, WBPCB — O&M Cell / Hooghly RO / Aiipore_ RO / Kolkata
RO/ Salt Lake RO

Environmental Engincer, WBPCB - Asansol RO / Howrah RO / Durgapur RO / EIM Cell /
Barrackpur RO/ Siliguri RO SR

Senior Scientist, WBPCB - D. Gupta / Dr. D. Chakraborty

Senior Law Officer, WBPCB

Law Officer, WBPCB

Finance & Accounts Manager, WBPCB

Assistant Environmental Engincer, WBPCB — Haldia RO / Malda RO

Environment Officer (Communication) - for circulation in float file

TA to Member Secretary, WBPCB :

PA to Chairman, ’WBPCB

\‘;\ Nt \ 21 3

Lok AR QA .
R NG

PR

Chief Engineer (Planning)
West Bengal Pollution Control Board
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WEST BENGAL POLLUTION CONTROL BOARD
Paribesh Bhawean, 104, Block LA, Sector HE, Salt Lake
I<otkatn 700 098,INDIAG I'h 338 908,& KFox 1 (0091) (33) 338 8073

AR TR Y S DR SRR

: A_ﬁj\liéntﬂp_@_\'l‘vq;r‘ammu to Opernte for Red & Orango Category Industries : : ]

G

Application for Consent to Operate for tdisehnrge of offluent, undor Scetlon 25 and Seetlon 26 of Water (Prevention and
Contral of Poltutton) Act, 1974 and emlsston/continuntton of emisslon under Section 21 of the Alr (Prevention nnd Contro! -
of Pollution) Act, 1981,

Application No, 1 7383038 Date of Submlsslon : 23/08/2025

Category : ORANGE

Industey Type ¢ Stone crushers

From : GITANJALI ENBTRPRISE,

VILLAGE- PATHARCHAL, POST- HARINSINGHA
(Namo and Address of the Unit)

Tt THE st NG s B e i S €
utnulnnunnw ‘\.P oY ..J Y .(.. e :?.... ..... VIR e PR b er e eay s
IR . 11 (1o N SO v 1 3T A
NTTITY) ...........D..\M'."-'.. .‘a (m S'\‘ﬁ ..* NPT .,. (\ S T T T T T T LT T T T T T T T T T I oee:

Sir,

1. I/We hereby apply in the application form for both Consent to Operate (Fresh/Renewal) (i) under sub-section
(2) of Section 25 and Section 26 of Water (Prevention and Control of Pollution) Act, 1974 to muke discharge
from land/premises and (if) under sub-section (2) of Scction 21 of the Air (Prevention und Control of pollution)
Act, 1981 to make emission from a proposed industrial plant owned by DEBJYOTI GHOSH
for a period upto 28/02/2025

The Annexure, Appendices, other particulars and plans are attached .

I/We further declare that the information furnished in the application form, Annexure/Appendices and plans is
correct the best of my/our knowledge.

4. I/We hereby submit that in case of a change cither or a point or the quantity of discharge or the quantity of
emissin, a fresh application for consent shall be mudp and until such consent is granted, no change shall

be made.,

hadi

5. I'We hereby agree to submit to the board, application for renewal of consent two months in advance of the
date of expiry of the consented period, if to be continued there after.

6. I/'We undertake fo furnish any other information within seven days of its being called for by the State Roard.

7. UW(. cnd(wh 2K ewith Chall.m of Rs.

\ )(, (il“t'
.3)'

(51 grmmrét). ................................. )
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" Designation : PROPRIETOR
Application on behalf of : GITANJALI ENETRPRISE
Address of applicant : RAIPUR, SEHELA RAIPUR, PS- MD BAZAR, BIRBHUM

PART - A : (GENERAL INFORMATION)

01.  Full address of the factory (mentioning Post Office,

VILLAGE- PATHARCHAL, POST- HARINSINGHA Police Station, local body with Ward No. etc.)
Telephone : -9932028354 Fax : -
Police Station  : MD BAZAR P.O. & Pin Code : HARINSINGHA 731132
LocalBody : HIGLOW GP WardNo : 0

J.L.No 1 37 Plot No. & Dag No. : 42, 127
02.  Full address of the Registered Office/City Office : RAIPUR, SEHELA RAIPUR, PS- MD BAZAR,
BIRBHUM

Telephone : -9932028354 Fax : -

E-mail : debjyotighosh3214@gmail.com Website :
03.  a) Size of industry (Large / Small[) : Small

b) Power Supply Agency at the factory premises

[viz, C.E.S.C/W.B.S.E.B/Others /specify)] : CESC

04. Year of commissioning of the industry : : March/2020

05. (i) Number of persons engaged by the factory' 17
a) Workers/Labour (including contract engagements : ,HELMET, MASK, EYE GLASS
b) Management Staff = : 2
c) Others(Night watchman ete.) ~ : 2
(ii) a) No. of working hour perday  : 8
b) No. of working day per year : 220,No

06.  Population residing in the Quarters / Colony, if applicable : NA

07.  Gross capital investnient on land, building, plant & machinery Lakhs.23
excluding capital investment on pollution control system the unit till the date if application

(To be supported an undertaking affidavit, annual report or certificate from a Chartered Accountant).

08.  Give the list of raw materials (including fuel) with consumption per month

(if the space ided below is for inadequate, please attach :

w Materials(including fuel) Quantity per Month
"BOLDER/CHELY 7000 Metric
i ey Tonnes/Month




54

09, Listof products and by-products manufhctured ;
(if the space provided below Is for adequate, ploase attach veparite sheeot giving inforniation using the yome

Jormat ),
Name  [Produciion Capnelty (Per Month) * [Avernge Peoduction |
STONE CHIPS | 2000 Malrle Tonnas/Month 2000 Motric
LK et ] OTNO8 /MO
STONE CHIPS | 1640 Melric Tonnos/Month 1640 Melrlo
3/4" e S e e | Tonnos/Monin ©
STONE CHIPS | 060 Motric Tonnas/Monlh 0060 Molric
1/2" » LE .| Tonnos/Monih
STONE CHIPS | 500 Motrie Tonnos/Month 500 Motrlc
1/4" , Tonnos/Month

PART - B : INFORMATION REQUIRED IN CONNECTION WITH PERVENTION AND
CONTROL OF WATER POLLUTION

10.  Water consumption for different uses

yoeofUse — [Sources of supply (Strike ontwhieh Inre not applicable) [Quantity (M/day)...)
11.  Information regarding lquid waste discharged.
Do not give information on storm water discharged.
Sourcci (Place of  [Quantity(M3/day) Place of discharge)
gencration)

(If the space provided above inadequate, please attach separate sheet giving information the same format),
(Note: Please attach a diagram showing liquid waste flow from its place of generation upto the of final
discharge.)

12. Whether facilitics available for liquid waste treatment  : Yos/No
if yes.
(2) Quantity of Liquid waste reted
(b) Describe the fucility ulong with a diagram
(Please attach separate sheet)

13. Attach latest "analysls report’ of the Board or Board's recogzised laboratory showing quality of lquid
waste discharge (before and after treatment) ¢ '

14, vider intake points Installed  : No,
:2 hc“‘rc:‘n(‘%{&fé@wr AP Iltlstxtl(llc:l i :
. ’(‘_‘wﬁm % FAlol mEusuring deviee fnstalled  : No

REon WO | <C
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PART - C : INFORMATION REQUIRED IN CONNECTION WITH PERVENTION AND
CONTROL OF Air POLLUTION

17. Details of source of emission--

(A) (From manufacturing process)
Name the unit operation causing emission of pollutants
(Please attach additional sheet if required)

[Type [Details/Capacity/Unit/NA J
(B) (From Furnaces, Heaters,Kiln etc.)

Type of Furnace/Heaters/Kiln No. of Units Capacity of each unit Fuel used (nature &
quantity) in individual
Furnace

(O) (From Boilers)

Number of boilers Capacity of each boiler [Fuel used (nature & quantity) in
3 ._lindividual boilers

D. (From Diesel Generator Sets)

No. of DG sets Capacity of each DG sets | Height of the stack above |Height of the DG room
DG sets

E. (Noise pollution control measures)

usti a t of T aust m t l

17. Emission Details.

Emission| Stack [Height| Stack [ Fuel |Quantif- Gas | Fuel | SMF | Plant |Consp-| Stack |Remar|Polluti
Type |[Attach| of the |Diame|Consu| ty |Quanti Capaci| Unit | Draft | ks on
ed To | Stack | ter [mption ty(m”3 ty Type Contro
- /hr)) 1
' Equip
ments

If the space provided above is inadequate, please attach separate sheet giving information using the same format

(Attach latest “analysis report’ of the Board's recogzised laboratory)

PART - D : OTHER INFORMATION

19.  Give detailsy ﬂdﬂgqfolid waste
LB A3 ey
Ay e, )] e

</ ot il i

sl 0 &“

* W?g “gﬁnmﬂ“, <E
A\ far SF

Quantity per month . unit Miethod of disposal

el




20.

21,

22.

G\

Attach a separate sheet (not applicable to small scale unit)
Providing a brief write-up and schematic flow sheet

of the manufacturing process clearly showing sources

of generation of solid (hazardous and, non-hazardous)
liquid and gaseous wastes

Attach layout plan showing the different outlets for liquid
waste discharge

Other relevant information, if any :

(Please attach separate sheet if required) ; . /&f/l Q hdﬂ
' Txha?)

Seal Signature of Applicant.

---------------------------------

Check-list of accompaniments: [Please put tick mark (-)as applicable]

The THIRD PART of the challan (in original) as proof of deposition of consent application fee

[

[] Undertaking/Affidavit/Andull Report/certificate from a Chartered Accountant (Item No.07)
[] Additional sheet against ltem No.08

[} Additional sheet against ltem No.09

[ Additional sheet against ltem No.l1 (b)

[] Additional sheet against Item No. 13

[ Additional sheet against ltem No.17 (A)

[ Additional sheet against ltem No.18

[ Additional sheet against ltem No.20

[] Additional sheet against Item No.21

[ Additional sheet against ltem No.22

Notes : => All enclosures, documents and analysis reports of Board's recogzised laboratories must be

signed/coul_lted-signed by the applicant with official seat.

=> All subsequent connection in the application form and enclosures should be signed by the applicant or any

person authorised by tln applicant.

=> Thc form is to be filled prefenbly in by type written or logiblc hand writing




ér)/ @; exuse

«

Government of West Bengal
OffTice of the District Magistrate

Birbhum

Email :: dm-bir@nic.in
Memo No. M&M/4142(47)/DL&LRO(B)/2025 Date: 07.08.2025
To, .
Name of Stone Crushing Unit : Gitanjali Enterprise
Name of Proprietor/Ownet” : Debojyoti Ghosh
Address : Harinsinga, PS-Md.Bazar, Dist.-Birbhum
Mouza where crushing unit is located : Harinsinga-38
P.S. & District : Md. Bazar, Birbhum.

Sub: Operation of Stone Crushing Unit without obtaining requisite Consent to
Establish/Consent to Operate from the WBPCB and imposition of Environment
Compensation in terms of the solemn order dated 21.03.2025 passed by the Hon’ble
NGT, Eastern Zone Bench in O.A. No. 154/2024/EZ..

Whereas, in terms of the solemn order dated 21.03.2025 by the Hon'ble National Green
tribunal, Eastern Zone Bench passed in O.A. No. 154/2024/EZ (Earlier O.A. No.722/2024/PB) in
the matter of Re: News item titled “Birbhum- a proposed Coal mine in West Bengal and the related
health hazards” appearing in “The Hindu” dated 12.05.2024 as regards determination of
Environmental Compensation against the Stone Crushing Units operating illegally in contravention
of law, Notice being Memo No. M&M/1630/DL&LRO(B) dated 04.04.2025 was issucd to the 229
number of stone crushing units under PS- Md. Bazar asking them to submit copies of ail
permissions/consents/licenses/relevant documents related to their stone crushing units in the ofTice
of the BL&LRO, Md. Bazar within two weeks from the date of receipt of the said notice;

And whereas, in terms of the said direction vide the Notice dated 04.04.2025, the appearing
stone crushing units have submitted certain documents as available to them, in connection with
their respective crushing units;

And whereas, after scrutiny of the said documents, as submitted by the appearing stone
crushing units before the BL&LRO, Md. Bazur Block, it appears that your stone crushing unit is
being operated/run by you without valid subsisting Consent/Permission/Clearance from the
appropriate authority from the period from 01-Mar-25 till date;

And whereas, in earlier occasion, the Hon’ble National Green Tribunal, Eastern Zone vide
Order dated 15.11.2016 passed in O.A. No. 41/2015/EZ read with the Order dated 11.10.2017
passed in O.A. No. 44/2015/CZ in the matter of Joydeep Mukherjee Vs. WBPCB & Os.
categorized the stone crushing units into two as follows:

Catcgory-1 : Those units which did net have any consent at any point of time but running

itlegally:

Category—Il : Those units which possessed consents to operate the validity of which expired

and were not renewed but continuing to be operating illegally.

The Hon"ble National Green Tribunal vide the aforesaid order, was pleased to imposc a fine
of Rs. 1.5 Lakhs for Category-1 and Rs. 1.00 Lakh for the Category-1l. which was to be submitted
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And whereas, while adopting the aforesaid mecthod and manner of imposition of such
penalty, it appears that your stone crushing falls within the Category- Il and therefore, you are
liable to pay a fine of Rs. 1,00,000 (Rs. One Lakh only).

You are therefore directed to:
1. Not to resume/continue operation in your stonc crushing unit until you obtain the requisite

license/consent/permission from the competent authority;

2. Pay the aforesaid fine of Rs. 1,00,000 (Rs. One Lakh only) with the regional office of the
WBPCB within one month from the date of receipt of this order and to obtain requisite
consents/permission thereof in respect of your crushing unit following the relevant
procedure.

In the event of failure of the aforesaid directions, legal action shall be taken against your
crushing unit strictly in accordance with the law.

It is claritied that payment of the aforesaid fine shall not ipso facto create any right or equity
in favour-of you to grant/issue requisite consent/permission by the competent authority, for which
you have to follow the relevant procedure to apply and such apphcatlon shall be dealt with by the
competent authority in accordance with law.

District Magistrate

wrbhum.

Memo No. M&M/4142(47)/1 (9)/DL-&I..RO(B)”OQS Dale: 07.08.2025

Copy forwarded for information and necessary action to:
1. The Superintendent of Police, Birbhum with a request to make necessary arrangements

to ensure that the stone crushing unit in issue does not resume/continue its operation till
he obtains the requisite consents/permissions.

The Additional District Magistrate and District Land & Land Reforms Officer,
Birbhum. .

The Sub-Divisional Officer, Suri Sadar Sub-Division, Birbhum.

[

'wd

The Environment Engineer and In-Charge, WBPCB, Durgapur Regional Office.
The Sub-Divisional Land & Land Reforms Officer, Suri Sadar Sub-Division, Birbhum.

v

6. The Block Development Officer, Md. Bazar Dev. Block, Birbhum.
7. The Block Land & Land Reforms Officer, Md. Bazar Block, Birbhum.

8. The Mining Officer, Suri Zone.

@ L

District Magistrate
(¥ Birbhum.
Vg
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“VAKALATNAMA”

In the Bov'ele Nattonal GreenTribunat gt |

o
—
: , estn Zove Reuvel, Vollata ; %
Before Ld . : Judge ¢
Suit/Case No.” T et 201
M2 Glten|al Swrenprise . Plaintiff
] .. Applicant
; pelianl- .
—VS— ,
Stateq Defendant

The Weat P.seu.a;q. £ owmens _Opp. Pert
; RWE\%
KNOW ALL MEN by these -

that I/We do hereby in my / our name and my / (our behalf constitute and appoint Sri

Steven Souredie Rigwar., Aduocate i : . :
true and lawful Pleader / Advocate & Attorneys to appear.and acl for me / us in the

matler noled above 10 the suit wrilten statement, conduct suit, appeal from "original

suil order elc. and for that puroze to do all acts and things, whatsoever in that

connection including compromiss ‘of the above matter. disposing' in or withdrawing
money from filling or taking out of appear. document and payment order from Court
reffering matters in dispule between the parlies here to arbitration, withdrawing the above
matlers with liberty title fresh suit, sending properties reléased.fromaltachment filling execution
or Miscellaneous cases and other petitions, birding at execution sale, obtaining payment from
- us our Coun. Withdrawing custody and other fees and doing on my / our behalf such other acts
in the above malters as &re necessary and proper §

I/ We hereby agreeing to ratify and confirm all acls so ddne by thé said Advocate oir‘Atlorney‘s as
my / our own acts and as it done by
me / us to all iglents and purposes.

ADVOCATES—
Seven g"“"‘,"d‘:? Prgwan
: Aduos cate
o C;uar Calcuvto-
5, Porur tame, Kotuete 0o 0lG

Mok’ FooDU\ SIIEY
Suwail: Ciawas . S\—euan@%vﬂé-" . corn

Fl\asa (r—‘)—oﬂ/‘zo(‘)




